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SHRI I. K. GUJiRAL: Sir, regarding the
points which hon. Mr. Rajna-rain has raised,
that is, Short Notice Question and Calling
Attention Motion etc., the Government has
nothing to say. It is between the hon. Member
-and the Chair and it is for the Chair to direct
whatever he wishes about the time. I would
not like to say anything on that matter at all.

m Laws

So far as the suggestion of hon. Mr. B. K. P
Sinha is concerned, there will be one serious
difficulty and it is this. It is likely that the wholg
of Saturday will be taken up for discussion er
the Railway (Appropriation) Bills and it may no
be possible to find any time to do anything else
You will kindly appreciate the difficulty. I dq
not '. know if hon. Members decide to pass thg
Railway (Appropriation) Bills within one hou
or half a day, it is for them I am entirely in yout
hands. I would like to submit only this thing, thai
the Government has agreed to discuss thd
international situation although we are aware o
the fact that the Foreign Minister is not here. Bu
even then we agreed to discuss it because therd
was a desire from all sides of the House
Therefore. I think j certain limitations will havg
to be j kept, and if Members feel that after ¢
month when we meet again in the I next session.
a discussion on this will be there, tomorrow wil
be sufficient for the essential features to come
out. Therefore, we can take up the Railway

Appropriation Bill on Saturday.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): What the hon. Minister wants
is an interchange of programme from Friday
to Saturday and from Saturday to Friday. This
simply is his request. So I would put before
the House that the international situation be
taken tip tomorrow. The reply of The Minister
may be on Saturday morning and thereafter
we can take up the Railway Appropriation
Bill.

PON MEMBERS: Yes.
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THI; VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We will go back to the
discussion on the Bill.

THE ANTI-CORRUPTION LAWS
(AMENDMENT) BILL, 1967—coritrt.

SHRI CHITTA BASU (West Bengal): Mr.
Vice-Chairman, the amending Bill that we
are considering now is a piece-meal Bill and,
therefore. I am consious of the limitation of
the scope of discussion on this Bill. But the
subject we are to discuss is so elaborate, is so
allpervasive, that I may be inclined to go out
of the way a little bit and I crave your
indulgence for that.

Sir, in the Statement of Objects and
Reasons of this Bill, it has been said: 'The law
on the subject was made more' stringent.
Possession of pecuniary resources or property
disproportionate to one's known sources ot
income was made by itself a substantive
offence." That relates to public servants. Sir,
you know that when a particular Government
servant is found pessessing properties in
excess of his reasonable income, he will come
under the purview of this Act and the law will
take its own course of action. Sir, had this
been the only source of corruption—that
certain Government employees indulge in
corrupt practices and. therefore, the whole
society is corrupt—then the matter would
have been simple and this Act might have
been sufficient to meet it. But most of the
hon. Members, who have participated in this
debate to-day. have amply made it clear that
the source of corruption is not only the
Government offices and the Government
servants. bul il lies elsewhere also. And the
entire social fabric has been po by corruption
to-day, if I am permitted to say so. As such, |
do not say for a single moment that our hon.
Minister or our friends sitting opposite are not
conscious of it. The know that corruption is
going to poison the entire social fabric of our
n
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And for the purpose of combating cor
ruption, for the purpose of eradicating
corruption, there might have been cer
tain efforts too. There have been a
plethora of committees. There have
been many statements and many laws
might have been also there. But in
spite of these, what we have witnessed
is that the laws enacted for this pur
pose could not reduce corruption to a
considerable extent, not to speak of
earadicating it; rather, if I am permit
ted to say, it lias gone on increasing.
Therefore, simply by adopting a piece
meal amendment of this nature, we
cannot fight corruption, we cannot
eradicate corruption, we cannot eli
minate corruption. For that purpose,
much more stringent actions are
necessary. And my view is that a piece-
meal treatment of corruption does not
eradicate corruption, rather it breeds
corruption. Unless you take a broader
view of the thing, unless you attack
corruption from all sides, a piece-meal
treatment of this kind will only breed
corruption. Therefore, however laudable
may be the attempt, it is not going to
fulfil the purposes for which the Anti-
Corruption Act was passed. My humble
submission to the Minister is that there
have been the Santhanam Committee
recommendations; there have been
recommendations by the Administrative
Reforms Commission. There might be
many more recommendations from
various sources, many more symposia
and much more discussion on the
subject. Will the hon. Minister be pleased
to say in this House whether it is possible
to have a consoldiated Bill to launch an
attack on corruption in various fields, in
various spheres, so that corruption can be
fought effectively and sincerely?

Coming to the provisions of the Bill
itself, although our hon. Minister has
announced at the outset that the Ministers
are also included in the definition of
'public servant', neither an assurance in
this House nor the proceedings of this
House is the law of the land. Naturally,
by a mere assurance given in this House,
we cannot 908RS—S.
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bring Ministers under the purview of this
Act. Therefore, he should do something
more than a mere assurance.

It has been rightly pointed out by
my friend, Mr. Lokanath Misra that
there are public undertakings and
autonomous bodies also in which there
are possibilities of corruption. So, if
you really want to eradicate corrup
tion, something must be done regard
ing the management of those public
undertakings and autonomous bodies.
Of  course, Mr. Lokanath
Misra might  have said
that—I do not know—to discredit the
public sector. But I am for the expansion
of public sector. Therefore, the
management of public undertakings and
the management of autonomous bodies
should be clean and free from corruption
so -that the desired results are achieved.
So, it is not clear in this Bill whether
anybody  highly placed in the
management of a public undertaking or
an autonomous body will be brought
within tha purview of this Act, i.e. under
the definition of "public servant.'

Similarly, there are municipalities,
there are zila parishads and there are
corporations and I want the Act to
extend to these bodies also, whatever
may be the party in power. I do not
say that only the Congress people are
corrupt and the others are not corrupt.
So I would like to know whether
those bodies which are being run by
ineffective persons will also come
under the provisions of this Act. There
is corruption there and there may be
corruption and unless you fight corrup
tion at that level also, we are not go
ing to eradicate corruption from those
public organisations. There is a
great doubt among the people of this
country regarding the bona fides of
ourselves, those who are enacting Bills
against corruption. Somebody may feel
that those corrupt persons are here, who
have practised this, are speaking against
corruption that, certain people, whose
bona fides are not accepted by the people
outside, are speaking against corruption
and passing laws against corruption.
Therefore these do not produce the
necessary impact
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on the people to fight corruption. Unless the
people are associated with thi? type of
legislation for its implementation, no purpose
can be served by merely passing a legislation
in this House or that House or in other
legislative bodies. Therefore if we are serious
about our intention to fight corruption, then
those who. are in the legislatures must remain
above any kind of suspicion and this
legislation should also include them. That is
what I say.

In conclusion, I would once more request
the Minister to bring a comprehensive
legislation incorporating the
recommendations of the  Santha-nam
Committee, incorporating the
recommendations of the Administrative
Reforms Commission and also other
suggestions given by other agencies so that
our Government may make it clear to the
people that the Government is serious to fight
corruption from all sides.

KUMARI SHANTA VASISHT (Delhi):
Mr. Vice-Chairman, I think if this Bill had
been drafted properly in the first instance, it
would not have come up for this amendment.
That is a great mistake and it is so much waste
of time and money for passing this Bill again.
Had the draftsmen done a better job and had
the scrutiny been better, it would not have
come up today. Secondly, how many cases are
really examined or investigated under this
particular provision? I say this because yery
large number of people are there whose
income is disproportionate to their resources
but we do not always go in and find out how
they acquired all that wealth and property.
This is more rampant in this particular
instance that people may have more money or
property which are much more than the
resources they may be able to command. If
we- wanted to really attack this problem seri-
ously on a large scale, it is very necessary that
more use is made of this provision than it is
being done. I do not think we really fully
utilised this and the trend has been, in recent
years, that the bureaucracy is likely
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to accumulate more wealth through all sorts of
means. There are various times and for every
single thing, and I do not know, from so many
levels also, whether the ordinary people want
a tube-well connection or an electric
connection or want even a case to be taken up
in a court at a particular time, but money
passes hands all the same. This trouble is so
rampant and has increased a little bit in the
last 2 years that even during the British times
people were very much afraid of giving or
taking money on such a large scale but
gradually the people's fear has gone away and
they take money or give money very freely
and this is more widespread now tham it was
earlier, whatever the reason may be. Of
course, I do not beliey* that there is as much
corruption as the propaganda about it goes.
The sound and noise about it is so much more
than the actual corruption that may be there
but I think for the ordinary people, they meet
at every step and at every level there is a good
deal of corruption and the Government is not
doing anything to curb that.

I also feel that the bureaucracy has a very
great weakness for such peor pie, who have
also become very rich very soon and through
means best known to them, not always very
clean means either and our society has come
to a stage where we accept people getting rich
quickly and making money and through
money making various contacts with
Ministers and with officers and taking various
advantages from them. Our society, has come
to the stage that we do not condemn nor do
we seem to reject this development in our
social attitudes and we practically look upon
them respectably. They have acquired also,
because of the mass of wealth they possess or
they have acquired, more social distinction an
social acceptance and recognition in our
society that we do ?»ot condemn that section
of our people who have acquired wealth by
very wrong means but we practically look
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up to them because they are so well-off and
they are so affluent. This is a sick thing in our
society that is developing, this is a disease in
our society that we allow people to get
rich through all sorts of means and we also
make them socially very high-up in our
society. A new class has come up, that is of
contractors. They hang on the Ministers,
they hang on the officers and take various
advantages and our society accepts them.
There is the business class who are extremely
rich and who have enough money to spend on
all people, big and small and they do it and
we do not seem to condemn it either, and we
accept them and their position and our entire
Cabinet goes to attend  their functions, no
matter what sort of work it is or how they have
acquired their wealth or how much wasteful
it may be. We are losing our conscience in
these matters and we allow corruption to
spread as much as it can and this is something
which is going to damage our society, it has
already damaged our society and it has
damaged our social structure also. This is not
something which is going to build up our
country. This is going to partly disintegrate
and destroy our country if the trend remains as
it is to-day. I think all those people who are
very honest, who are straightforward, who
are clean in their working, when they  sce
people getting rich overnight or the business
people making money in 3 months or 3 years
or5 years, they geta  tremendous
amount of discouragement because they
feel they are fools if they are not making
money and others are doing so. The
Government does not seem to or even the
officers do not seem to either discourage it or
disapprove of it or socially deny it recognition.
Our establishments that operate in the
country, whether it  is the businessmen or
even our Ministers, or  the bureaucracy, they
do not mentally revolt against it, they do not
dislike it, they almost accept it and they enjoy
it and they like it. They want all the
advantages that people with the wealth can
confer and they want to enjoy it. There are
many people who are given A lot of money
and facilities by the
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business people and there are many people
even on the staff of the Ministers who are paid
very well by various people for various
favours done to them by these people and the
Minister* are either not conscious of it or they
do not bother about it or they are so much
impressed by their personal staff that they do
not bother to discourage it or check it or ask
how they acquire so much money.

SHIRI BHUPESH GUPTA: It is x
philosophical way of putting it.

KUMARI SHANTA VASISHT: Yo* do
not worry about philosophy. It i< my
language.

SHRI BHUPESH GUPTA: Why do you
not say in a simple language?

KUMARI SHANTA VASISHT: I am putting it
in as simple a language a* you can understand.
It is a very bad thing if we are acquiring a
reputation for licence-permit raj. I think
the Government be very objective.  If they
were to benefit or help people, they will get
certain blame for these things.  Either they
should be honest about their work also and do
things or they should not make any  pretence
about honesty etc. when various business
houses are working in their background or
some of the rich people who put their people
around the variou* people so that they can get
not only information but they can get variou*®
advantages. Practically minute  to minute
information in the houses of the various
Ministers remain with certain people who are
put there by certain financial persons or
business houses. [ think this is a very gru*
weakness in our society that people de not
have even the tendency to discourage it or

dislike it. Therefore I feel that the
Government has to change its thinking
radically and  also it* operations. I think

if they are really honest about it, they should do
something about it or they should not try only
to project their images in variou* ways without
really being able to justify that image.
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KUMARI SHANTA VASISHT. The
question is, we are by and large, the people
who rule this country, are those who are
educated and who are well-to-do or who come
from the well-to-do families by and large. Of
course, BOW ordinary people also come
through education, etc. But even our high
people or low people, Ministers or other big
people, or business people or the bureaucracy,
with whom is our identification? Our
unconscious mind, with whom does it
identify? Does it identify with a Birla or a
Tata? Does it identify with the very rich
people, or does It identify with the common
people, or the ordinary people? Do we want in
society our friends and comrades who are
extremely rich, smooth operators and very
well off people? Or do we want the people,
Who are our comrades but are ordinary
people, even people who are poor or people
who may be poor but honest? Or do we want
the very rich and fashionable people but who
may be quite dishonest and they make money
through any means possible? Where is the
identification of our Ministers and big people?
Where is the identification of our
bureaucracy? Where is the identification of
the business community? Leave aside the
business community; they are very »uch ...

SHRI BHUPESH GUPTA: Ask Mr. Arjun
Arora.

KUMARI SHANTA VASISHT: You know
better. The question is: Where is our
unconscious identification? Do we identify
with the very rich and fashionable people, or
do we identify with the very poor people?
Even if their clothes are dirty, and their homes
modest but a bit dirty, probably not very
ordinary people, still we feel for them and we
feel with them. Or do we feel our combrade-
ship to lie with the very well-to.do class, who
dress up like us, who sit like us, who talk like
us, see the same type of pictures or do the
same type of discussion about news and such
other things like us? Where is our
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mental identification or alignment? I think our
leadership is also greatly at fault in this
respect, because they in their unconscious
mind identify themselves with the very rich
people. No matter how they have become rich
but they are their friends; they are not
discriminating about it. And when the identifi-
cation of even the leardership is with the big
people and in such a manner, how can you
expect the ordinary people not t, imitate them
and make friends or identification or
alignment or a sort of look-up to that type of
life, that class of people who have this way of
life? Therefore we have to radically do
something about it, and if the Government
fails, the whole social structure as well as the
administrative and political structure will gra-
dually totter. The more corrupt the people are,
either bussines-people or officials or
Ministers, the more comfortable they are. If
they were very much influenced, they would
get into so many difficulties. This is the diffi-
culty in our society today that the more
corrupt they are and the more accepting of
corruption they are, the more comfortable and
happy they are. Nothing seems to trouble
them. Nothing seems to bother them. They are
quite comfortable.

THE VICE-CHAIRMAN: (SHRI M. P.
BHARGAVA): It is time to wind up.

KUMARI SHANTA VASISHT: And this
is a very unhealthy state of affairs because,
ultimately, it is not going to build up their
own position or the position of these officials
who may continue a very corrupt career, and
somewhere along the line they will get into
difficulties. It is not good for our society,
because the Ministers may also get into
various difficulties.

Tenders do not need to be invited This is a
new thing. Everything is a rush job and the
contracts are all settled in their homes, and
those very
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contractors have to finance their elections
as well as help them financially and with
all sorts of things. And then word goes
round, "Help this Minister and save him
to get out of this difficulty." How can
society function like this? How can
Government function like this when a
whole lot of people try ty do a polish-up
and a hush-hush job? I think rules should
be followed. There should be strict rules
about acceptance of gifts by them or by
the family members of Ministers and
officials, no gifts to any of these people
who are there to discharge their public
functions either as Ministers or as
officials. If I get a lot of land or property
transferred in the name of my brother
even then I say, "I am very honest, I have
nothing to do with my brother, a private
person; he has nothing to do with that; he
can take any amount of property, but I
am perfectly honest." But that is not
honesty and it does not carry conviction.

THE VICE-CHAIRMAN (SHRI M. F.
BHARGAVA): It is time to wind up,
Miss Vasisht.

KUMARI SHANTA VASISHT; Yes, |
am winding up. Sir, 1 think this double
standard must change, and we must
review our attitude total'y, we must
revise our attitudes if we want to bring
about any healthy trends in our society. [
thank you very much.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, Sir, this is a piecemeal
legislation to remedy some flew which
ha, been found. But we are discussing the
major problem of corruption in the
country. Now Mr. Raj-narain will be
speaking more on this subject, because |
believe he is more conversant with it, in a
good way.

SHRI RAJNARAIN (Uttar Pradesh) :
Yes, yes, in a good way.

SHRI BHUPESH GUPTA: Now he
>vas asking me: What is the definition of
corruption? My friend was asking
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me. Now I  cannot define corrup-
tion because it is very difficult to define
it here, because it seems that under the
Congress regime corruption has
become the hall-mark of success, pros-
perity and well being in life. Therefore,
how can you define something which
has brought so much wealth, prosperity
and well being to a small number of
people? But only the other day, or
today, I believe, even, some papers
have reported on the basis of the
reports of the wvarious committees
appointed by the Government that
corruption is going up in the country.
And yet, we had a Home Minister some
years ago who took a solemn vow that if
he did not eliminate corruption within
two years' time, he would resign.

DR. ANUP SINGH (Punjab): He has
retired. He has gone out.

SHRI BHUPESH GUPTA: Just a
minute. [ know that. I am coming to that.

Corruption continued and he continued
even with greater vigour putting people
in the Opposition in detention without
trial. But then he went down on the cow
issue, not on the corruption issue. There
may be linguistic similarity between cow
and corruption, but they are two
propositions poles apart. Mr. Nanda
declared war on corruption but went
down on cow issue. Well, I do not know;
if the cow issue had not come, Mr. Nanda
would have continued. I have no doubt in
my mind because, one day, I reminded
him, "Mr. Nanda, you may as well hang a
calendar in your room so that you may
sometimes look at it and see how the
time was running out and your lease of
life, according to your promise, was also
coming to an end should you at all be
true to your pledge of resigning in the
event of corruption not being eliminated
within two years' time."

Now as far as I am concerned, 1
have not the slightest faith in the present
Congress regime; corruption is a built-in
feature of the Congress
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system of public administration; corruption
has become a concomitant of the manner in
which the Congress carries on the affairs of
State. So long as they remain in power, cor-
ruption will not be eliminated. There may be
shadow boxing with corruption. There may he
hysterical postures and gestures in order to
make it look as if they are great fighters
gainst corruption. But corruption will continue
all the same.

Mr. Vice-Chairman, it is no wonder that
under the Congress regime, in recent years
after the third General Elections five Chief
Ministers fell on corruption charges not one
but five —since 1962. There was Shri Pratap
Singh Kairon of Punjab, then Bakshi Ghulam
Mohammad of Jammu and Kashmir, then
Sankar of Kerala and then that remarkable
couple, Biren Mitra and Biju Patnaik of
Orissa. Now this is a wonderful thing, in five
years time five Chief Ministers fell on
corruption charges. At least one of them had
been subjected to open inquiry under the
Commissions of Inquiry Act and the report
went against him, his family and against very
many other people connected with him. 1 do
not wish to take the name, hut you will
understand that I have in mind the Das
Commission's Reoprt. The observations in the
Das Commission's Report are also very
interesting. Mr. Das pointed out how there is
corruption in high places.

Mr. Vice-Chairman, five went, but iwhat
ahout the others? There was Shri
Nijalingappa, the Chief Minister at Mysore,
who came under heavy charge.

SHRI N. SRI RAMA REDDY (Mysore):
What was wrong with him?

SHRI BHUPESH GUPTA: And there was
Shri K. B. Sahai of Bihar against whom also
there were many charges. And then that
Minister for the time being, Shri C. B. Gupta-
well, he is always Minister for the
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time being, you see—he was also the subject of
serious charges. There are other Minister also
in the country who had been accused of
corruption, malpractices, favouritism, not by
the Opposition but by Congress members
themselves. Now we have got a case still with
us, the case of the illustrious Biju Patnaik.
It would seem as if Biju Patnaik can never be
caught. Yet we hear that during the last ten
years his income-tax dues had accumulated to

the extent of Rs. 3 crores and this  very
Government now reopens those  cases
against one who had been Chief Minister in

their own Government. What does that show? It
shows that either the Congress Government has
reopened the cases absolutely unjustly which is
very wrong as far as Biju Patnaik is
concerned, or there are some very valid
reasons for reopening the case. Since Mr.
Patnaik has been discarded by the people I take
it that the Central Government is likely to be
more right in this matter and under the
circumstances of the case it is clear that the
Central Government is right.  Therefore it
follows that Mr. Patnaik was concealing his
incomes, that he was not submitting
proper income-tax returns to the authorities, one
who has been a Chief Minister in the country, a
very important man at one time in the
Congress High Command.  Only just before
the last General Elections the Congress
President put him in charge of the Orissa
Congress elections, the General Elections
there. And thi? letter of his was used by the
same gentleman to get Shri Sadasiv Tri-
pathy out These are well known facts. I say if
people who are accused of corruption in
public life and  openly are recruited for
such purposes by people who are at the head
of the ruling party in the country, do you expect
corruption to be combated or eliminated?
You cannot expect it. As far as West
Bengal is concerned, everybody knows
about it.  Now the Government we find, we
are told, we are not personally in the
Government, but we are told by our friends
and colleagues who sre more closely in
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touch with the affairs of the West Bengal
State Government, that year after year
corruption had taken place in the giving
of permits, licences, contracts and so on,
and that jobbery of every kind was
indulged in by those Ministers. We are
told that the Government of Orissa is
now thinking of starting a public enquiry
under the Commissions of Inquiry Act,
but the Central Government would not
even favour them with a copy of the
C.B.I. Report. Well, is that how you are
going to fight corruption? Certainly this
is not the way to fight corruption. I need
not go into all that because it is all well
known.

The one reason more than any other
why the Congress had been defeated in
the last General Elections is this
corruption. Nothing has hurt the people
so much in the matter of public
administration as this corruption. There
are other and bigger issues like
devaluation, prices, taxes and so on. But
this issue dominated the elections, this
issue of corruption. The Congress
became the symbol of corruption. The
electorate took the Congress as a
symbol of corruption.

SHRI SHEEL BHADRA YAIJEE: So
many of your leaders also were defeated,
so many from the CPI, Swatantra and
other parties. Were they all corrupted?

SHRI BHUPESH GUPTA: My hon.
friend Shri Yajee is either on falsehood
or is irrelevant. In the case of Dr. Lohia
he was on falsehood and now he is
irrelevant. The issue is you have lost.
None of us lost. We have all gained in
the last General Elections. Some of us
have gained more and some have gained
less, but we have all gained. The only
party *which has lost and lost heavily is
the Congress Party. Therefore my hon.
friend should realise that. Mr. Vice-
Chairman, does he realise that the
Congress lost in the last General Elec-
tions? If he does realise that then he
should ask himself this question.
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Why did the Congress lose the elections?
1 am not saying that very individual in
the Congress is a bad man. There are
many good people even in the Congress
Party. 1 am not one of those who would
tarnish ehrey man in tihe iCongreas
Party with the same brush. Not at all.
There are good and honourable people
even among Congressmen, even some
Ministers. There are such people and
there is no doubt about it at all. But the
thing is you are running the ad-
ministration in such a way that cor-
ruption has become a built-in feature and
corruption at high places has become the
source of corruption at the bottom also.
That is why the people voted against the
Congress. | hope Mr. Yajee will agree
with me.

Mr. Vice-Chairman, the main reason is
this link-up between monopolistic capital
and the politicians of the Congress Party.
1 This monopolistic growth in our
economy is taking place through the
malpractices on the part of those
concerned and this is res-pon sible for
corruption in high places But for this
link-up between the men in high places
and the monopolists there would not have
been so much corruption. You blame a
chowkidar here or a ticket collector there
or some small Government employee.
They are not really responsible for
corruption. They are the unfortunate vic-
tims of the evil system which the
Congress has created. The source of
corruption, the fountain of corruption, has
to be traced where it actually lies. It is to
be found in high places. That is the main
thing Mr. Vice-Chairman, you know
what all things the Vivian Bose
Commission revealed in its findings. You
have seen in that Commission's report
how the Dalmia Jain concerns had built
up their multifarious connections with the
administration resulting in the loss of
crores of crores to the public exchequer
and to the shareholders. We have got here
other reports to show how corruption
exists in such high places. But how do
they tackle corruption? Here
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Shri Arjun Arora made certain charges of
corruption. Those charges may be made
rightly or wrongly, I am not going into
that. But then this matter should have
been discussed in Parliament. It was not
discussed. Since then I have acquainted
myself with the relevant documents. I
find that as many as 90 items he had
listed against one Minister. Is it not a
matter which should be discussed in
Parliament? Here an hon. Member had
brought out so many things. If you want
to fight corruption it is neces-should have
been discussed. The Congress Party may
feel very unhappy about it. But I say if
you do want to fight corruption it is
necessary that all such charges, no matter
against whom, when they are grought up
by a responsible Member of Parliament,
should be publicly discussed on the floor
of .the House. Therefore I think when
you do not discuss such things when
serious charges are made by a Member of
the ruling party and when they are even
submitted to the Prime Minister, charges
containing evidence, containing facts and
figures, if there is no discussion of such
things but there is hush hush, then I do
not know what example you are setting
before the nation. There are two things
here. One is that the persons concerned
may be found guilty. The other is that
they may not be guilty. If they are not
guilty then the person making the charges
would be put to difficulty. The others will
be vindicated. On the other hand, if the
charges have substance and are true, then
the matter should be pursued in order to
find out all the ratifications and to punish
the people concerned and plug the
loopholes 60 that there is no repetition of
the thing. But nothing of the kind we are
doing. Mr. Vice-Chairman, therefore I
say, fet us start with the Ministers.

THE VICE-CHAIRMAN: (SHRI M.
P. BHARGAVA): Mr. Gupta, you have
taken fifteen minutes.

SHRI BHUPESH GUPTA: Fifteen
minutes only? One five?

[ RAJYA SABHA ]
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THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Yes.

SHRI BHUPESH GUPTA: That is
nothing much. Anyway, I am finishing.

Mr. Vice-Chairman, my hon. friend here
suggested that Ministers should be
included in this definition of "public
servant". The Minister has given an
assurance. But why not put it in the
definition and say it in the clause that a
member of a Council of Ministers will
also be a public servant? Why not do
itnow instead of leaving it for
interpretation by courts? As Shrimati
Yashoda Reddy pointed out, one Full
Bench may say that a Minister is included
and another Full Bench may say that a
Minister is not included. Therefore, why
leave out Ministers here? As far as
Ministers are concerned, I know there are
some honourable people among them.
But there are the others also. It is not as if
they are all taking bribe. That is not the
only way in which there is corruption.
That is a very primitive way of looking at
5 P.M. corruption. We are not living in the
Moghul days that corruption is to be
understood in terms "of bribe-giving and
bribe-taking. Corruption may well bs that
the Minister's son is employed and given
a very high salary out of all proportion to
his qualifications, corruption may well be
.that the Minister's very close relatives
are on the Board of Directors of
companies; corruption may well be that
Ministers' wives cease to be nurses, if
they were nurses, and become Managing
Directors of companies; corruption may
well be that the Minister's wife suddenly
comes within the category of low income
group and is allotted houses meant for the
low income group people as happened ¢
in Andhra Pradesh. These are corruption.
Corruption may be that certain Ministers
get certain favours in different other
ways. These are all sources of corruption.
I do not say that every
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Minister is of that type; I do not say that
every Minister takes bribe. That is not
the way.

Today things are developing and you
can benefit the Ministers' families. If the
Minister is connected with any business,
you can help the Minister's business. Mr.
Vice-Chairman, Is it not a fact—it was
reported in the newspapers also—that
some sons of Ministers have become
multimillionaires overnight in a matter of
five years or ten years? These are stated
facts and these have not been disputed.
Now, tell me how one can become a
multimillionaire if he pays income-tax
properly because the income-tax at the
highest level comes to about 75 per cenl..
It is not possible for any Indian to
become within ten years a multi-
mihionaire when he did not have much
funds in his possession. It is just not
possible. Economists and other income-
tax officials have pointed out that in the
process of making big income if one pays
his income-tax, he cannot become a
multi-millionaire within ten years' time.
Yet we find that some Ministers' sons are
known to have amassed enormous
fortunes and become multimillionaires.
How is It possible? There should be an
investigation into this. Here it is not a
question of going to a court of law and
settling the issue; this question should be
settled in public life In Parliament
through discussion so that we come to a
reasonable conclusion as to whether the
wealth that a particular gentleman enjoys
is warranted by his qualifications and
whether it is possible to amass that
wealth within the period it has been
earned. We do not do such things at all.
We just make charges and others listen to
them. If you are strong you can Ignore it
but in public interest you must go into
these cases because this demoralises. If
somebody hears that Mr. Bhupesh Gupta
has become a millionaire in the course of
his being a Member of Parliament within
fifteen years' time, would it not
demoralise the  supporters of Mr.
Bhupesh
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Gupta? Would it' not create confusion in
public mind? Would it not put him under
suspicion? Would it not become a matter
of grave concern in the party to which he
belongs? Certainly it will be. It applies to
the Congress Party as well; even more so
because they are the ruling party and
they are in a position to distribute
favours; they are in a position to
distribute licences and so on. Take the
case of these licences. Do I understand
that Birlas got these licences without all
kinds of corrupt practices? Surely the
licences have been bought illegally;
moneys have been paid for them. Mr.
Vice-Chairman, I will tell you how it is
done.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA: Mr. Bhupesh Gupta, I
haye allowed ten minutes to other
speakers but you have taken nearly
twenty.

SHRI BHUPESH GUPTA: I am
finishing.

Take the case of the family of the
Nawab of Rampur. It is a princely
family, I am in possession of all the
details. It has got heirloom, jewels and
other things are there. I understand that
about Rs. "3 crores worth of heirloom is
there. According to my information
which the Finance Minister knows
also—because both of us have got the
copies of the document and he is
investigating into it—we are told that in
collusion with some officials the things
are being changed. Some of the things
are being sold also. You cannot sell the
heirloom unless you pay wealth tax on it
since 1956 but it is happening now. The
pearls and diamonds are being removed
and replaced by other things. That is the
position. Now I tell you that the Home
Ministry is supposed not only to be told
about that but the Home Ministry knows
it is being done but yet it is not doing
anything. Under the Agreement with the
Princes, the Princes are only expected to
inform the Home Ministry where the
heirloom is kept. How it
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is kept, whether any changes are taking
place, whether the diamonds are being
replaced by some other inferior quality
stones, nothing of the kind Is known.
This is just one example I have given. |
do not wish to say many more things.
Everybody knows what has happened to
the Nizam Trust; everybody knows that
the Birla Trusts are sources of corruption
with which many people are involved.

Before I sit down, I want to telll you
one more thing. How is it that some of
the I.C.S. officers immediately after their
retirement get employment in the big
business houses? Take the case of Mr. B.
K. Kaul, rather Lieut-Gen. Kaul.
According to his own admission, he never
knew Mr. Teja, Suddenly Mr. Teja wrote
to him a letter, according to him, giving,
him an appointment on a salary of Rs.
87000 basic pay. Am I to believe it is like
that? Therefore it is quite clear that when
these officials, Secretaries, 1.C.S. and
I.A.S. officers— not all of them but some
of them— are in office they are in
collusion with the big business and after
their retirement as a matter of routine
they are given high comployment. Where
is your Secretary-General of the External
Affairs Ministry? Where are the other big
officials of the South and North Block?
Some of them today are Managing
Directors tor Chairman of the Board of
Directors. It follows therefore that they
have been maintaining connection and it
5s a kind of quid pro quo for the services
they rendered to the big business during
their tenure of office. Secretaries of the
Government of India and Joint
Secretaries have been rewarded with such
positions in companies, corporations and
SO on.

THE VICE-CHAiRMAN (SHRI M. P.
BHARGAVA): It is time to wind up.

SHRI BHUPESH GUPTA: I do not
wish to say anything more. As far as
corruption is concerned, the Congress
people are responsible for

IRAJYA SABHAJ
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it. And, Mr. Vice-Chairman, since I am
on this subject, I stil demand that Mr.
Arjun Arora's letter should be discussed. I
have gone through it and for the lif, of me
I cannot bring myself to think that it has
nothing to do with .corruption,
malpractice or integraty of character.
Ninety items are mentioned in one case
and six or seven major items are
m®*i°ried in another case. Mr. Arjun
Arora seems to have submitted to the
Prime Minister a questionnaire in which
he has asked her to investigate many
things. Shri Madhu Limaye has read this
letter and we have taken pains to study it.
I can tell you that prima facie there is a
case for proper investigation by a
competent investigating authority. If we
do not even-undertake such an
investigation on the basis of so
authenticated a document that has come
from Mr. Arjun Arora, I think it is useless
to tell the nation that this Congress
Government is going, to fight corruption.
It is equally useless to amend the law
because it will only look as if we want to
put up a kind of false show while we
intend to do nothing, but anyhow we
intend to Shield and maintain corruption
in high places including the Central
Cabinet of the Government of the Union
of India.

DR. ANUp SINGH: May I ask the hon.
Member whether he realises that his
disclosure in Parliament that the Nawab
of Rampur family is busy disposing of
the heirloom under camouflage at a time
when the Home Ministry is seized of the
problem will encourage them to dispose
them of much quicker than they would
otherwise have done it?

SHRI BHUPESH GUPTA: I would not
have said; I was keeping it. But I had a
question replied to by the Finance
Minister. It was a written question. There
he said that he was investigating. At least
the Rampur family knows that much.
There is no doubt about it. I know they
are taking steps. Itis quite right
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that they should have taken steps as i soon as

the document reached them. | Mr. Vice-
Chairman, I have got the | copy of the
document with me. Inthe document they
have detailed everything and it is dated
some months ago. It had reached the
Home Minister and some Members of

Parliament; only some .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA):" That wiU do. Shri Gulam
Nabi Untoo. One minute. Since hon.
Members are very eager to have full time for
the debate on international affairs tomorrow, I
hope they will sit a little longer and finish the
Bill today.

SHRI A. M. TARIQ (Jammu and
Kashmir): There will not be more than three
hours available.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You should be here when
things are discussed.

SHRI A. M. TARIQ: I said there will not
be mor, than three hours.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Absentee-Members cannot be
helped.

SHRI RAJNARAIN: You must obey the
Chair.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Untoo, you start.

SHRI GULAM NABI UNTOO (Jammu
and Kashmir): Mr. Vice-Chairman, the Bill
under discussion is the anti-corruption law.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, the Rampu, document was dated
the 27th.

SHRI GULAM NABI UNTOO: The Bill
under discussion is the anti-corruption law, to
amend the Act of 1947. The amendment
showy that the

(Amdt) Bill. 1967 5508

Government is  serious to plug the holes of
corruption possible anywhere under the
Act.  Corruption is a social evil and it has to
be looked into as a socio-economic
problem. Hon. Members who spoke in
the House are of opinion that there cannot be
two opinions about it that corruption is
rampant, whether it be in the administration,
whether it be in public life, whether it be in
big business or whether it be among the
contractors. When one traces out the history of
corruption, one can reasonably locate it and
find various factors responsible for it.  One of
the main factors responsible for corruption
is the widening gap in the incomes of people
who cannot afford to live within the
limits they have  been provided with. The
society in which we  live is a  democratic
socialistic society and we aspire to create such a
society. ~ Whejn we blame public servants
and businessmen for corruption, we forget
that in our society neither the businessman
nor the public servant is answerable to
the common man for corruption. In a
democratic society. the most responsible
community before the public are the public men
who enter public life, those who work in the
various political parties.  The nucleus of
this democratic society is the number of
people who have entered the various political
parties as public men and it is entirely the
responsibility of public men. They can give
a check or brake to corruption  which is
prevalent in our society at present. To '
blame, the society for corruption  is not the
right course. It is not the right method of
fighting out corruption.  If we honestly believe
that we should fight out corruption, we should
not raise our fingers against public servants
or big businessmen. Rather we should look
into  ourselves. By 'ourselves' 1 mean
particularly ~ those who  have  entered
Legislatures, who have entered Parliament,
to whichever party they may belong. Unless
they are honest about it, unless they take a vow
to live within the means they have been
provided with and
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observe restraint and austerity in their
public and private life, so as to enable
them to feel just like the common man in
the field or factory, it is not possible for
them, those who are responsible for
framing legislation or implementing
legislation to really fight out corruption.
We should look into our own life.

I feel that for the corruption which is
prevalent at present, the most responsible
community is those who are in the
political ~ parties. ~ This  particular
community is responsible before the
public. Unless they fight it out within
their own circle, within their own public
life and private life, it is net possible for
them to know what actually the common
man, the man in the street, the man in the
field or factory feels about it. I think that
to fight out corruption, the best course is
that we should try to live within the
means that we have been provided with.
We should try to start an intensive
movement to fight and expose those who
are known as corrupt in public life. Till
then we cannot succeed in fighting
corruption. It has betn rightly said by a
great man that those who undertake such
movements, wise, independent and clear-
sighted men are very near to death. Men
of broad knowledge, sharp discrimination
and extensive capacity always endanger
their lives because they reveal the evils of
others. Unless we in public life are ready
to undertake and bear this risk of ex-
posing those who are in high office or
expose those who live a comfortable life,
a luxurious life, which is not available to
the common man, it is not possible for us
to stop corruption in our society. It it not
the common man who is corrupt. The man
responsible for corruption is the man who
is answerable for the common man, i.e.,
the man who has entered public life. We
should praise, we should give every
protection and we should encourage those
elements in political parties, to whichever
-party they may belong, to come
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(Amdt.) Bill, 1967 5510

forward with graphic pictures or
disclosures of certain big business or
individuals who h<Jld high offices. I feel
that it is the only way we can fight
corruption. We ourselves, who work in
Legislatures and other forume and we
who draw our remuneration from the
public exchequer, should take a vow to
fight corruption at every level, inside as
well outside Parliament.

Sir, in the situation in which we find
ourselves the present law on anti-
corruption is not sufficient to bring to
book those who are really responsible for
corruption, that is, those who are holding
high offices as public men. Therefore, a
comprehensive and exhaustive law should
be brought in the House which can cover
all those who draw from the public
exchequer and work as public men, such
as Members of the Legislatures I and
Parliament and those of the auto-1 nomous
bodies, and they should also stand trial
whenever they are charged or accused of
any corrupt practices.

Y TR AT ST, A H L.

w1 a7 AT (IATHIW ) A,
srer o e & aorarerge o & ¢
g\ AT oft gur L.

s TR - w19 fAgER S0
ar & §9  agf FFE0, W9 HEwT
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# oo faq7 o¢ O ¥ 9@ OF AT
ATy wot FeAl wga g fF g o
9T TG TN F wiaw § @l T 58
IUF FET 91, HAT qG IAG ATA9T
g€ a gwer G am fr SEi—fagEr
Joia arfgar Az A fi—IT 7 O
aTg AT IR qars 9 A€ @, a1 o-
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(Interruption)
THE VICE-CHAIRMAN

M. P. BHARGAVA):
the direction.

(SHRI
1 have given

S TAATOAN © FE FHIL A9 N
& 7E Fzar wfae )

w7 y g fadar v s=t vy 2
a7 § Faga &y ot § 93 g At
o au weeE & feat & w7
w g & Feoww wr Iefma e g 7
& s wvgan g fr o wat wElea &
77wzt fadw w7 fagas 99
foar gurd, 'werae @}, s
qravyg | g4 sranrdr e #r e,
o Al 7 Agy g oA & T g
719 Erqa & 3@ FT AT T
& a3 gar | ag el gqane @, was
FT FRIL 919 FrEF H g fAwrw w2
&) urfea @ #Alw gy meq &
wifas mEeg 2, (ora@r amg & A
oA GOET | A7 HAA HST ATET A
% 9 f@r & Suva SAT F70 FAGT
z. @I gL oW WgE } 1 T
A ug faar d—weq sfafafo—

[22 JUNE 1967]

(Amdt.) Bill, 1967 5512
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AT AT FT 16 T, 1967 ® A 9A
ot oA ey Aoy Fug W TEA
T v aE faar 2 osER w2
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wiar sfaw 2 5 A oeg =aw ®9
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SHRI VIDYA CH ARAN SHUKLA:
Sir, this is rather unfair on the part of the
hon. Member to bring in any such letter
which casts personal aspersion o, any
other Member of either this House or that
House. According to the rules of
procedure, proper notice should be given
and then it should be brought forth. I
personally feel that within the scope of
the discussion on this amending Bill this
would not come.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You should avoid

| reading out from the letter. If
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you have to say anything, you can say in
your own way. Please do not read the
letter.

1 TSATOAn A g o1 A
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FE & 9T T, AR TS AT AFATE |
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I shall not allow it to be
placed on the Table.

SHRI BHUPESH GUPTA: On a point
of order. I think you are right, to some
extent you may be right. Then you should
follow the other House. You should have
a look at it. After that you decide. I hope
you will follow the same thing, you will
follow the same principle as the other
House has followed, the Speaker. I have
got here ...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I am guided by the rules
and decisions of this House. The Chair
has given a ruling that such papers will
not be placed on the Table of the House,
and I adhere to that.

SHRI NIREN GHOSH (West Bengal)
. You go through it . .

SHRI BHUPESH GUPTA: Why? On
a point of order. Your ruling certainly ia
final. You have given the ruling. You
have given the ruling that it should not be
laid on the Table of the House, just as the
Speaker of the other House gave the
ruling. Fox the present I may not agree
with it, but I submit, I reqgest you to
follow the other House now for a minute.
You follow your principle, I am in entire
agreement with you when you say you
will go by the rules of this House. not the
other House. I say follow the other
House. What is that? When this has been
cited in this manner, you have not
allowed it to b, laid °n the Table of this
House. You have a look at it yourself,
that is to say, I would request you to ask
for this, and I ask Mr. Rajnarain to give it
to you; you have a look at it and see.
(Interruption) . I am submitting to your
ruling. I am submitting fully, one hundred
per cent, to your ruling. All I say is, a
Judge can be asked to reconsider his
judgment. I am not asking you to do it
here and now. I am saying you ask for it,
you take this letter, and then you see it.



5515 Anti-Corruptian Laws

Having gone through this letter which should
be enlightening to you as it has been
enlightening for many of us, you may
consider as to whether the ruling that you
have given calls for revision. This is all I am
asking. You may reconsider. I am saying that
after you have given a ruling that it should not
be laid on the .Table of the House, you
maintain the ruling you have given. All I am
saying, Mr. Vice-Chairman, is when things
arise in this House, we quote May's
Parliamentary Practice; we refer to the House
of Commons. We are not guided by the
House of Commons. But we do refer to them
as representing certain conventions and
usages in parliamentary practice. Now. if we
can go ten thousand miles away to England,
to Westminister to quote something from
.there, cannot we go across the Central Hall to
quote something? I cannot understand it; I
cannot simply understand it.  Therefore

SHRI CHANDRA SHEKHAR: May I ask
him one question. Moscow is nearer than
London. Should we go and adopt the
practices of the Moscow Communist Party
(Interruptions).

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Order please. Not too many
Members at a fime.

SHRI CHANDRA SHEKHAR: My
contention is this. I do not know what Mr.
Rajnarain is reading from. He has got that
letter or doucment, I do not know which. But
whatever Mr. Arjun Arora has written, he has
written to the Teader of the Congress Party. It
is an internal matter between a member of the
party and the leader of the party. I say that
Mr. Bhupesh Gupta will never like me to read
a letter which he has written to Mr. Dange or
to any other person of his own party. So, this
question does not arise and I request you, Sir
not to reconsider it.
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SHRI LOKANATH MISRA: In the
context of what Mr. Bhupesh Gupta has
submitted, I have also a submission to make.
When our House takes a certain decision or
when the Presiding Officer of our House
takes a decision either to allow something to
be laid on the Table of our House or not to be
laid and when the other House takes a
different decision, we are at a disadvantage.
In the case of the CBI Report, | was prevent-
ed from placing it on the Table of the House
while the other House allowed it to be placed
on the Table of that House. Naturally, this
discrimination or this difference should not be
there between the two Houses (Interruptions)

SHRI RAJENDRA PRATAP SINHA
(Bihar): Sir, on a point of order.

SHRI LOKANATH MISRA: I am making
a submission to the Chair. What is there to
raise a point of order now?

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA); Let us be brief.

SHRI LOKANATH MISRA: What 1
intend to say is that the Members of this
House should also have the same facilities as
the Members of the other House enjoy. Or
else what happens is this. Even in spite of my
thousand endeavours, when I failed to place a
document on the Table of the House,
somebody else places the same document on
the Table of the other House. That is the
difference. So, to minimise this difference, if
something could be thought of, if there is
some sort of arrangement, then it would be
muck better.

SHRI RAJENDRA PRATAP SINHA: Sir

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Please come to the point of
order.
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SHRI RAJENDRA PRATAP SINHA: I am
coming strictly to the point of order. You
have given a ruling. Now, under the Rules of
Procedure, the ruling of the Chair cannot be
discussed. But under what rule of the
Procedure are you allowing your own ruling
to be discussed?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): They are making a
suggestion.

SHRI RAJENDRA PRATAP SINHA: You
have allowed that discussion which, I think,
Sir, is out of order, You should not have
allowed it. (Interruptions). I have every right
to point out what the procedure is. In the form
and garb of a submission, what they are doing
is nothing but to discuss your ruling on this
point.

One thing about what the hon. Member
says about facilities. ~ There is no question
of facilities. All the Members enjoy the
same facilities whether they are in that
House or in this House. And we are not
here discussing the facilities; we are
discussing the procedure of bur own House.
We have our own procedure and the other
House has its own procedure. It is not
always necessary that the procedures of both
the Houses should tally. (Interruptions) Yes,
it is so.  Refer to May's Parliamentary
Practice. ~ The procedures, the functioning,
the working of the House of Commons is
quite different from those of the House of
Lords.  (Interruptions). We are therefore
perfectly justified in having two conventions
and two procedures. It is for the other House
to follow our procedure. 1 would ask : Why
not  the other House follow this procedure
not to permit any irrelevant paper . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Sinha, let us confine
ourselves to our House.

SHRI RAJENDRA PRATAP SINHA;
Quite right. That is what I want to say. What I
submit is that we must stick to our own
conventions and WP should expect the other
House to follow our convention and not
permit
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such papers to be laid on the Table. Let us not
be guided toy that very fact, that the other
House has done

it.

Then there is one more point. I would also
submit ...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I am afraid, under a point of
order you are making a speech. What is the
point of order? Let me understand it. This
practice of raising points of order and making
a speech must stop.

SHRI RAJENDRA PRATAP SINHA: I
am making a submission. The hon. Member

should not be permitted to read out from
such letters .
THE VICE-CHAIRMAN (SHRI M. P

BHARGAVA): Well, I have already given a
ruling that he shall not read.

SHRI NIREN GHOSH: Sir, if a Member is
prepared to authenticate a document .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): That I shall not ruling and |
do not want to hear anything on that.  Mr.
Rajnarain.

SHRI BHUPESH GUPTA: What is that
ruling?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): That I shall not allow any
paper to be placed here.

SHRI NIREN GHOSH: "Any paper to be
placed here"—that is another thing. I am
raising a question for your consideration.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Mr.
Niren Ghosh please resume your seat. You
were not present in the House. This question
has been raised a number of times. The Chair
has given its ruling and I see no reason why
that ruling should be revised.

Mr. Rajnarain, please continue your

speech.

SHRI NIREN GHOSH: Sir, I am making
another point, not relating to this.
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THE VICE-CHAIRMAN
M. P. BHARGAVA); All that has been
econsidered.

(SHRI

Mr. Rajnarain.

Y CHATLAN = “qa, ¥ ag an=
AT TR, wrTE A AN g, 7Ew
T g, # ag wwm q@ aww o
AAA HAET F1 T A1 T\ A1 F
Feragr 7T gy A AT AT AT AT AT THA]

T WA W TEA O GUCHT A w0
far , 29 3 98 g1 41, 72 [AH 9FA

THT T AET 921 9r1; 71, faaersr @1
A Iarar farEs A o

TradERe (W wEEl waE
AWF): AT TAAAN,  F AT
IETAT A ANT AT AR 4, O FowrEa
gy aa fer orazg 1 a7 #fsor
T JOAT F 9E T

ol AT © HT AT HqTE
AET 1| FAU AT AT | I ATEE
o Ar=v 2 | I can quote | BT
ZefFE mmaam mram & o
Ay sl § 2 57 5 gvar o

=

"Some time back, Shri Arjun Arora
while addressing a meeting of the Congress
Parliamentary Party, made a general
statement to the effect that some Central
Ministers -were in the pay of the Birlas.

This statement naturally attracted the
attention of the House."

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): What are you reading from?

st TWMATAN ;. ZATE HIT F T
A AT AW 92T 9T I R 9g TG

g1

R

SHRI RAJENDRA PRATAP SINHA:
What for?

SHRI RAJNARAIN: Don't talk rub-bish.
308 RS—9.
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"I requested Shri Arora to specify the
allegations and the evidence bearing on
them. He told me that the Ministers he had
in mind were Shri Satya Narayan Sinha
and Shri K. C. Pant. Subsequently, he sent
me some notes concerning them."

of T o[ HLIST T I AAT FT T
AZH AT , AL TATT WAl T TOGT AR
FET | WG I AL FT FTT FATE 90 2 |
7 fmam Temgieee § o, AWy
gzt ggfr & gawfas fr oo
A1ZH F7 70 qaT H §§ @ HqZA F
AT A ST AEH T AV ¥ T4l F¢
wife gare fawmr & 2@ wEr 2
agAr wga a7 & ww oy fw
frmar mdgr e @ o sEfET aw
e g fF so9m F oW oFm &
what is eorruption? | foras ot 37
ag TN HAT AT AN AZ FOAA
T & 7 W, ofve, TRt AT F Ay

"... I have gone into this material in
consultation with my colleagues, the
Deputy Prime Minister, the Home Minister
and the Minister of External Affairs. They
have carefully examined the material made
available to me together with the written
statements of Shri Sinha and Shri Pant.

The Deputy Prime Minister, the Home
Minister and Shri Chagla have come to the
conclusion that the allegations made have
not been substantiated. They are convinced

"

Just see the fun—"they are convinced"—

. that their examination of the
material has revealed nothing relating to
the conduct of Shri Sinha and Shri Pant
which can be regarded as inconsistent with
their integrity and honour as Ministers of
Government. | am in entire agreement with
this conclusion."
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THE VICE-CHAIRMAN: (SHRI
M. P. BHARGAVA): Rajnarainji, are
you raising your point of order?
Y TR AT : AT TEE ATH
wEe gz 2 fF gum ddh B A wE
afy fFar—agia iemmaeEd s
ardf &1 dfen §  FE—FE 1w
FE A A 2, TH WET AT THOA F
iy S W ARy 2 g™y oAEr A
@z Fqw famr @ fa of sl oder
FIAF AW AN IWTT B
qrE ST AT HGT A W AT Fai F
TR Afaai sveEa £ W1 39 & e
AT &, FOUA F ATAA &, WO T4 F
FETAT & AT & AT 741 qGA 5 wewTi
#EEd WA AT I AR & AT i
FET 7 Af| vEmT omwR F 7
oA AT AfETare ZeT A7 ag A
1T HEAT  WAT F FAT EROT AT
o7 SAaa  wgiEE g0 faerafa
BT AT | WY @ W AT § fwoaq
T AT F1 984 & q04 T | Al
fem fe o Az ad 2 mraem R,
gug fomr gag garar famarfaare @
T qr; 77 A A WA A O
EEUIE LG R 1 O T R
Teme, o1 W #we g fafeee %
are T FifH T T AW A VAT AAHT
&1 M7 o wT AAT F Ay ™
qradT #1 A1 TEE DA A 39 F
arv ﬁ'mmm[ (Interruption)
safad, ofma & qw g fe faedy weft
F are ¥ fafoaa =1 8 w=2w & ow awar-
wEE A UF FUAT & WIT T a7
fagamii A1 s @ #, A famn
IH ATEl F AT 9 |
THE VICE-CHAIRMAN  (SHRI
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A5 Owerae ;g odr &
gz oTE WET FT T § | fEoaw
g dre s wiEe dfaw Ad@ 2
fe Fam & wmag aF A A I
fi ot ave waw Wt w1 faar qam ar 3w
Al & T OdT W & B s e
HTAGT 37 A7 g3 § 707 797 99 2,
FifH Ja Wt F wTAT I A=
& i @ il ag aviwfe me
¥ gm & @ el =rfm & arfeaem
s & fraEfag @t ¥ A oaw
OFT FEAT FAGATT W FAAG T2
M g

FqEAEad (W wEEiT  qEE
wnre ): & oge €1 AT F AE qFF
& ot AOET WA 8 9% ¥g 494
g wmoa WET @) 1 wE
AT FET A AT TE |

w1 TISHATCAS @ HF &0 7T 21
WE FT I | gEE ager § qrr @
sy, § w7 v an fe g9 of 7ed fa
g frfaaqqammam & f& ...

FoEATg (S0 HEE "ArE
wvim ) : 7 fiez & A & aed &t

s{Y TATTEW ;. AT R HTTA
gty fomz fen, o ww o w
famr | SR F@T TRETOEM ¥ oOTA
T 42 & A1 IH # A gEEl
difam | &t w8 F a5l a% o @ i A=
war A fagar 1 S waw welt wWiw
wer wfl @t IS Ay i od
T 2, 4w fager w1y i
AT FTUA AE @ T AT AEATF |

i S A ¥ @ A A am
2 f oft qewelt ame A 2w T e

M. P. BHARGAVA): Mr. !.ainarain,
you arve going on reading, | «m ask-
ing you whether you havy {inished
your point of order,

FuE FreEE A A A 13
FOEA & TOET F e adEar
frger @i & | At a g ¥ ww
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oAy feg ot ¥ F fazemi &
fegear Atz qeam & woge e
A qEAWF qWE A ga v E
7 off go Uo frmgr  Aa ¥ wi Az
21 FT A FOUF F AT A 27

SHRI VIDYA CHARAN SHUKLA: On a
point of order, Sir. I would respectfully submit
to the hon. Member not to bring these
personal charges on Ministers” without notice,
in this debate I had submitted to you earlier
also that in the scope of this Bill such personal
charges cannot be made. It would be
completely out of order to make such personal
charges during this debate 1 would like to
submit, through you, to the honourable
Member to desist from it. He can find other
opportunities. He can follow the Rules of
Procedure and do according to it, if he likes. I
do not object to his allegations. But he should
do it according to the Rules which have been
laid down for this purpose. 1 would lik, to
have your clear directions on this.

SHRI BHUPESH GUPTA: Mr Vice-
Chairman, you have been long in this House. |
can understand the discomfiture of the
Government for their own reasons, that
charges should not be made against Ministers.
As you know, charges are made against
Ministers. Things are said about Ministers *
long as the hon. Member believes that what he
is saying is to the best of his knowledge
correct. Parliamentary conventions and th?
Rules of our House say that he can say such
things. Only on the ground of irrelevency or
On the ground of something coming within
the mischief of the rules of the House you can
disallow them. You can disallow them if they
are defamatory. It is not a question of personal
charges. We are discussing the Bill on anti-
corruption. Others have spoken. We have spo-
ken about other people also. Here if an hon.
Member wants to say something about a
Minister in order to substantiate his case,
that  there is
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corruption in high places—he may or may not
be correct—but certainly that does not violate
Parliamentary rules. I do not know why the
Government is so shy of facing charges.

SHRI VIDYA CHARAN SHUKLA: We
are not shy at all.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, we are more aggrieved. He says
that he is making the statement on the basis of
a document written to th, Prime Minister
which he believes to be true. Mr. Arjun Arora
is sitting in this House. If he is stating
something which is false, he can get up and
say that he never sent such a letter to the
Prime Minister. The fact that he does not ob-
ject is a clear, convincing proof that what Mr.
Rajnarain says as having been written by Mr.
Arjun Arora is absolutely true.

Therefore, Mr. Vice-Chairman, he is not
only making charges. He is saying something
on the basis of an evidence which can b,
attested here, right now. Mr. Vice-Chairman,
you have said that this should not be laid on
the Table of the House. We have submitted to
your ruling. But is it like that that nobody can
say anything against Ministers? You can say
anything about others. We discussed Birlas
and said so many things against them. But
when it comes to Ministers we cannot say
anything. I do not know what will happen to
our Parliamentary Institution.

Sir, Ministers should be an open book.
They should be open to public criticism more
than anybody else in the country. They should
give a lead. And it is not a private document.
The very fact that the Prime Minister dealt
with this document by way of answering
questions in this House shows that thig
document comes within the competence of the
rules of this House. It is not a private letter
which is left within the domain of private
relations. We brought this document within
the scope of parliamentary interpellations by
the Prime
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[Shri Bhupesh Gupta.] Minister. She first
referred the matter to a Cabinet Sub-
committee. In that Sub-committee there wag
nc other Member except Cabinet Members.
Secondly, when she agreed, a Question was
admitted. She answered the Question and she
has made a statement. Now Mr. Rajnarain
wants to say something. Mr. Vice-Chairman,
this is not the way to fight corruption or to be
vigilant against corruption. Then the Minister
is not absolutely right on the point of
procedure. I say he is doing a public duty. I
am not concerned with privilege and other
things. Mr Rajnarain ig very fond of privilege
motions. I am not so fond of it. But certainly
he can speak on the basis of some important
document.

Not only that, he is reading something in
Hindi quite clearly. He has translated this
thing. He iy making his speech and indicating
to the House the relevant extracts of the docu-
ment. I hope the House will kindly bear with
him. Sir. the more you resist this thing, the
more suspicion gathers in public mind.

Mr. Vice-Chairman, I am taking very
serious exception to the hon. Minister's
objection. We shall be reading this document,
perhaps, in the newspapers. But, we Members
are not given the opportunity of knowing
about it in the House.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA); Mr. Bhupesh Gupta .

SHRI BHUPESH GUPTA: I am finishing.
A Member of the House has written the letter
and the Prime Minister of the Government has
spoken about it in this House. I it not an irony
if we have to read about 'his document in
gome newspapers? This is not a very healthy
Parliamentary practice. They can give us an
answer. They can tell us what the document is
and what the reputation of this document is.
Let there be a denial or contradiction of the
document and let the people judge. That is
how the Parliamentary institution functions.

[ RAJYA SABHA ]
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SHRI VIDYA CH ARAN SHUKLA: Mr.
Vice-Chairman, I am not disputing what Mr.
Bhupesh Gupta is saying. He is entitled to his
opinion. I have only raised this point that if
what the hon. Member, Mr. Rajnarain, is
saying is tantamount to making charges
against Ministers, and if you uphold this point,
then there are procedures laid down for
making these charges. We do not mind
charges being made. Let them make charges if
they so wish, but let them do so according to
the procedures which are laid down. This is
my only point. If what he is saying is
tantamount to making charges against
Ministers or any Member, then they should be
made in the manner prescribed by the rules.
This is the only thing I am submitting. I would
like to have a clear direction from you.

SHRI BHUPESH GUPTA: No
(Interruption).

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You continue your speech,
Mr. Rajnarain.

ST TIAATLI : #70, if 39 =T
a7 fadvrs fraas ov F@ @ g Ar
# At £ & 320 92 Fved wamw 2
ATy AT e a7 7 g1 w2 utv
Tl A & fAao g7 fagaw feeer
WS ¥, TH I T FUCT Zq4 T |
a7 & TAR T A0 ¥ AF @A F
T & wIe g9F A9 g1A & A w9
T F AT A8 HLTW TEE | zAfAw
# g FPAT AREATE WG U %
Ar et WA AT A T4 wEw AT AT
za w1 %1 a8 fagawa w1 & 917 f5 37304
gy HAY T 99T 17 faAr % wie
F19T qwAT S1gal g w1 ot &, o fF gq
fam & samas 2 & 594 gfer % 2o
ATE & HOAT FT LA F (A0 Fa7 10T
x| og st ST wAT el s 3,
% qifAarHer qre &1 GH629 2, 78T
afsr et &) arfesredr 3
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F1 HF2AT @A AT HG] wEE A g
2 |91 § v F97 ¥ 0% gy ¥
AT W AE TR AT AAEEE
T F ATE ATA | WAL WS W A
F TET T 91 A FYF F faw
T2 # 5 3@ 31 aaeag o 0w
ar 77 7 1 fAma &7 aaEm A
# o7 gRET FAYEET O HT AqEarE AT
#ar g T A Ag s e g e
AW AT AEE F AT T A E A
qg Froo A 2 7 & wwwn g froag
FLAA Z

dfer  sam geav MW EvEr
(I97% 939) © #AT W AZ AAAE
ff A ETFEAZ ...

W} TwATOAW | q A F, 6

42 wmeq | F AT 9 AwE
& i

Mr, Vice-Chairman, are you allow-
ing him?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): 1If you gre yield-
ing,

SHRI
vielding.

RAJNARAIN: I am not

dfed s graw Armw F@rc q
urd g A § i u ag o
o1 @ & fr mfendtz a1 = @@
gu, W i I #E dadd g
FY &, A Fw | w2l W fermrga 2 7

St ATo Yo WEWF (TTT 9AW) :
AR AL T AT F )

W1 TN ; f AE FEAT ATEAT
# WO Ao Haw wwew § oy o a
wa # f o A1 o Wl ot &
AT ATE HOAT AT 2 AL & FgAT A
7 o Y formrg 7 o Tl v
faar &, Tromfes o ATCHTUE ¥ | 39
e FT WAL AR B g W, -
Fezdy 412 a1 ARl g gu oY, s
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TET &1 FFAT A gu, Pt ooy ar
foet Tt F1 TATRT 2T AT A
ATEATE FAT 2 AT A7 WAL ATAF HO-
T E | AT WIS =TT 2 Wi
&l 2 1 (Interruption) sy Fo o
o Al ey | o & oy v 2 W
wfert arEt & s szar £ fF g s
AT Z T 7Y 7 v =@l ot Ity A,
i s 2 2y smtEeT F o ar
g AT § 9% 9T @A U g9
HAT T T 7H g #faqw § 77 5 -
awr faar | a9t faar 7 wifa sas Faeer
¥ udg 2 | afaw &5 w2 ow A
ag avETT “fazer #7 wiAr 2, famar
T AT gEAT 2 17 FAT F9w wE
Wt AN AET & 7 oA, § A s
Frear # fF ; Fow v % g\ An
TN E 7 A T HeAT Sff F g AT A
s T A1 f o7 fagem s ¥
T ue A G araAr e E7
fer fagen ot & Ttz WA 2w
T gU WAL AT 7 g dfae w7
FEEAT S & fo gt av -
AT | TE UF GATEE & AT AWl &
Eca il
- w’ . J,lb-:gl“_l !r'-
-l dg g
&t go e arfw : s o
T g ]
ST TwATOEO : gET g | A
7z & Faa fF wiE s F7 2

From the very beginning the Con-
gress is corrupt,

o g mpd - ol s
-l o
Tt go amo ATRE : WA F W
w1

+[ 1 Hindi transliteration,
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ST TISATONGY 5 F T DA 2 |

dng-ad a7 dar 3w § e
At (oY wrdo %o Mwwa) & T
e S A OF qIIA TIAT AEAT §
T W O WY A Aew e
ST FT AT TAT UAIT T E P,
it avg 1 vF fagen 7 qenfon g
aadeE & famr @ 9t wrrEy Ol wEE
HEATT FT R Y

Y TSRO - w7 ZAT A
A fer 2, gwv 2w & foar & a1 awa
famrm 2 1 gave wararer aea w1 a7 A
HeH g1 At arfer fF gwrer ag o #F
# fF guy v F2o vo R ATEA A
FHT YA W AR F1 92 fam & W
afe & @i # s wrs Agr A
A AT EW T TE F FT A9A F
TAFT ATE I | 7A 0F I ¥ o 2
Wir oF fagrs ¥ fam &\ w@ wwal
T AR ... (Interruptions),

o1 Wigo Fo AT : Waw| & Aq
uTSTET AT e F SFOT AT Y 6 &,
R ot st & fgens s w9 |
WA & w7 W E Aw I@Ar Y
FqF 71 ¥ fawlt 5 oo o#g
wW & ar far ower owt EA-
Wz & aaer 4 A T e Ay
F vt Fy 1 fepar mur 2 7

ST TIHATOGT : F37 |
HT &0 Fo AT : FA FIRA?

W CHATAT  qqAA AgE q
GATL TR A WIS T AT 1 AT 2 A
A ZH T arr § (AdT ) g woedr Y
8 7 72T & e Frd gt T E A ewer
H AT AT 3 ) Az e A ¥
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azaT £ f faean Ay 7 A wd 20
et mraefT AT & fade § foar war &t
qZ AGT T §, TE A FW FAT F7
qT 1@ WIT B8 14T &% | A, A7 R
4z FaAT gl § fw o qwaw o=
qTA FT FAAT § | ITRT T T ATAT
2t syrat =1fga f o & 1954 § et
T gar wnfeee o &Y a4 Ar
& 7 1 9% AT 99T G AT 4 neHt
qr¥ q% F, 99 FAT TEF 9, 2o 1MW
wAtgT Affzar 7,39 any & qew vt AT
qrq faed 7 Fer a1 o garwr gt 2
zar arfeggr wifs @ & sow et
FATAT ATSOAA 3 | SAaa d Tt 42
e 7 A 5w fF s qoer
farzasy mamT T AR T gemm A
ZITEET | g7 @Y A IRrIE AT
& wed afed wgar sgar g fw
a9 qEET WY SEdEy GO &
a7z fafoaa wa 2 fa aas amr-
T FTTHAT § a1 o g fua o0t
e A arew fafaeer & @ am 69w
A ATHT FE (F (A3-F51T AWT 7 719
A oA goer A foar & saw $faae
 ZaTAT A1 |

& it Fgm wgal § v wna &
FTHA & 7 FTTT 7 OF &Y 9 grAv
% ot § Aiow gra geq & aerfaa
qaedi ¥ Faar avgar g v O = e
1947 ¥ 92 |TH 9, T FILT 27 TEAT
4, I T F T RT FoST @7 FRerar
2 o 7w w1 woer @ faear &
T AT WO F1AT & | AT § A7
TR A qzd gwT g weEr 47 0
qrsr FF & wsw | e awr &, sl
aréf # e wwr & g gw w0 0T
nx #1 4 for aromdy fasm ¥ a2 1
T T ATATHA IR G gA T o
HT BT WIE g1 AT a1 9 7 WA AR
2V, A1 T2 Fo99 & 0 FTEOA K
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araa gt gw ¥ 0§ ;i waAr
A (T R FTTA T AT §
A1 EWTARTLT & ATG TET | gEfew #
THE HqW L

IqgATETA (A WEE A4
AEa) ¢ oo o A afwmr § oy #
aT HITAT WY ?

it wwATam o odtw | 7 39
AT TE AT ARATE | TET T AW
FEAT & ST qrg gaEar § | Hree, et
AT ¥ g ATAq A A2 F fp A1 G wwrsr
wawi 7 faer, 2z d= Ay fslt A
Fret 2, Az T AT AT 2 ) 3T FRgra
F AT 97 T FETAT K1 OF A1
1% fora gy &y 99 e F1 ady A7 F
I AT ze AT w0 fRgvar) on
THA FEATAT AT AL W) (inrerruprion)
e (57 g7 Afed | wrs § 3@ 731z
e welt ot & 71 oo fa &7 e
FX T2 &, quAr qnzar v oeaw ar
fwam wfaai w1 200 w97 F FC A F2
faat & 1 9 o1 sl F1 777 W T@AT
| T F nrod wfed s
" amga g A W S F fr A
2, & nafeFr o @1 § w7 oF Toffa
At favar & 11 |orer ww fwaarar 2
T AT T q A G §
THTT FHHT 32 20 AT o0 6747,

6 P

uwtf £ :J)Lb-pdl"e_.':!,&
- Mg ) -y - L2
Tl go qmo arfew @ oz faegar
T g 1 AT, o afeee o |
st crRiTAw - AT F a8 wEAr
Tear g fF far ag FowE & ow=e
quAaT ar @EF | § a9 & Arq wEar g
fo aifer aga A% 4 wEw feaw
sripr g #efar s gm0 Gaw
#1 w7 afaw fw gare v & fafass

[ 1 Hindi trans-lltaration.

[22 JUNE 1967]

(Amdt.) Bill, 1967 5532

q W | ArE &7 M 9% fF gum F4T,
Ay gfeer a7 ey s o ot 9
faga £ aew & ‘=pnd zrewn’ § o
TF uF fagem ar A W w1 0y
FTUA & AT AR ¢

IATens (Al MEER AR
qrra) o ow faw Foame oo @ £

gy R - ey
ot Ay Sl b S e
i ey S oA g il K
b &pal Cale guuls joly (Y
iy Gl e i = o &2
e Wy (ol & e alyd s €
A a5 S g
pl W el )y o
S delee 5y e el £
Ula ey o ofld - Lo LS
Sl K ey ) 5 Jals
S il - o Sl Ul
MG WS o R e
§ P jun & & a2y
.,.s._,mw-,..,. -2 Gl
M- g R gl
il K @ pald edy s
VIR TRRPCIS PUS ORI AN A I A
e
Sk (w0 oS Ekeplpe wl gl 15
W WS Rdd ey g I U5, 0
rakis o8l K oee 50 liagods
e b £ e an WMU 3
Ha B ey sonS WS oy Uy
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[..3)“’ S rdl - ) ¥]

Sadlaa o0 - & W
18ed = Lyt U8 padly @t vyl
Ly g ol o S ol
gt M S e & pile
e e T
aled e w5 a2 e
R O J TN QN S <2
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w K i e s Sl e
Ml sy Wy gl W o &S
y St s e 2y ) caeas
2 S Ol g 2

S o (S R e

1 Qo gro arfes : faez amsm
Fueww fowry v ey G
T FE T F gasr A 4 2 fw
57 AT AT TRET ARAT ArEE At
ST TE A IHA qEA { OF A 67 04
mag g e sw awm & g e’
¥ w3A w07 uF Atz faaar
qr W IAX TE 4 47 HHAIHZ  AHT
AT qT | WEAT ST 9@t SE ey
1T g1 UF AHIHE BIAWT  ATEA

11 1 Hindi Transliteration.
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| | sf=T st & a7 § AfFa 9 Fa
faeger goea a7 2 T fomw anen
w1 A areaw & | fodsr andt a7 giew
fufaezs ot 781 4% | for oo a9
mrEal AT FT AgEA AT I AT A2
aAie T Tee § W
FT JATC AT WT I AHAHZ 1 T
g & w%AT 987 | W 4gr udET
mar gt ‘frgEre IrEe #T IEE
A A Am A w1 W Fe
aF . #ifE A & sy A &
faore A1 WY AL AT AT FEA
T8 | fezrar araT F1 90 avg s
FOAT A EEA ¥ wedl & faw aga
weq & afys ww gwow g &
79 FTUN FE AT T FATL AH
w1 AT W g g o fawwanw
TR WY AR A1 & IAE v
a7 faelt & amea oA A &1 At
FTAFATE | OWIT GHT FOAT A€
#t | faeer  wemEw e A
¥ W T OEAE & A g g ?
g wifge f& s a1 s
L F@ AT WAL gAT A aw ww
| &1 5 g e o Al T ag e e
| T REATW AT T @ EATA
fopet #T ¥ @ 2\ ag U 99 T
2l

gagAEae (=1 HETElR S
apra) ¢ 31 ez & a5 dfar

ot o wiwaw o e, afaw
FHTT T WG T FIT I |

SHRI RAJINDER PRATAP SINHA:
Sir . .

oY TrwAreEmer a1 fev opm &
e 5% 45 We !
st Treg wane fag g, 47 sy

St TreATIEY : wear, § 35 sar
g, afes fro g aww w9y

|
|
|
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SHRI RAJENDRA PRATAP
SINHA: About this matte, I would like to
point out that whenever the high dignitaries of
other countries visited our country, whether it
was Mr. Kosygin that had come or Mr.
Bulganin that had come or Mr. Khru-schev
that had come or Mr. Eisenhower or the
Queen who had come, or any dignitary of any
other country, each time there was alway; a
supplement. This is a very good time for the
propaganda of that country's point of view in
a visiting country-That is the usual practice of
all countries. Whenever a dignitary visits
those countries, they take the opportunity to
bring out a special number of the important
dailies. There is nothing wrong in it and that i
done everywhere, in every country.

SHRI 1. K. GUJRAL: Nothing
personal in it.
SHRI RAJENDRA PRATAP

SINHA: Nothing personal. That is don, here
also whenever there is a visiting dignitary,
whether from the i Communist world or from
the non- 1 Communist world. I do not know
what wrong India has done or our Government
has done if such a publicity was don, at the
time of the visit of our President or the Prim,
Minister. As a matter of fact if it was not done,
I would have charged the Government of not
having utilised the occasion for doing
publicity for our country in the particular
country visited. Whenever Pandit Jawaharlal
Nehru visited the Soviet Union or America, a
special, not only an edition of the paper, was
brought out and special booklets were brought
out which have been presented to us, to both
the Governments of India and other countries.
This is the usual practice. I do not know what
is wrong about it.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Wind up your speech now in
two minutes. You have taken 20 minutes.

7t TrerRTae ¢ ATy 20 fame gw
RERGCUE-S
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a0 fadza & 77 & & g3 fag
aifew wrga w1 agr 2 afwar g
w1 & 378M fom %1 awq 20 &
HET AT FART AT T | IAAT AT F
T #E3T A% & fawemor e smr
What is going on?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You are not in the Chair.
You are to speak.

AT TORATCAY © SHA T AT 1
qu7 feet 7 gewa araF &1 AT I
T & fam & srew wgam

FqEwTmd (W7 AEER SaE
erw) : 7@ w e F w5

=] THATC@ © F2Z1, A1 AT AT
&ifory | stroneT @ aTga @ A1 A
g1

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You can address the Chair.

ot TreArTEY ;A1 Arfor aEe
w1 awrE % a14 w7 fFan oo
W Faw If=w o & fAr w6 e
&1, ST agIgT A1 A 61 98 ZOHa &1 41
o gAH w7l 2 fF wov e sh
FZ F A1 ATA AZGT AN A FEL q
wET | (f!ﬂél'ﬁtﬁlmi:) it I3
T ¥F @ §, A i awE q o
T2 &\ w7 wy 4 g fr oarfow
HqTZT 7 T AT AL AT TH OTAH N
AT ® g Faa Aar s AT
st & fad s “EY A gt 9 vy
w4 g gfewr ot v &1 gy ‘W7
AT AT | AT T FAT AT ATES
% fagem Fwasl &1 @ § QU@ A%
‘At eE & e fam oo A
g wTAT "F FAT |
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SRS I R e

- o u’*.‘,i ‘J_p_sh.- l‘;a'-.g -,)'u:l.

Tt go w0 Frfew et gardy
T FAAT AFTE

N CRATTAT | T, 6L BT
AR AATART T TR 4
S st D G -l - ol (2
pannh s ”l :‘.»-.‘\-‘l&g’.i &ﬁ”,!-..,.!j |

il eale s

C)' u.,-.l! Axa S Ny [P 4.),:1 .

WU b Jedl o e S
et gl adilin & gl ¢ il
ot e il i medld iyl

L 5 Ealapliw

‘We welecome the President of Cze-
choslovakia on behall of these con-
.cerns’.

o ol - a k(Wb S s
S o el & Wyl .
u,[ ke Byl Lras 2y ¥
2ol ¥ A gyl G
= Mlysga e e g0 Kl g q
yRahe o o axlyini ok )
8 S @l Solyg Ky
Sgd o LS o7 R gmin o
B I

R

st Go umo anfew : wi Tt
sy A | FTET AfEar § gEET 9
fafezr A amw Syom A,

s @7 gEr 9q7 (® e e
i Azt F— Aelwforaa av arr-nrfs-

11 1 Hindj transliteration.
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forra—z=r ‘tfremw wEeaE A
e qOF T F aeei ferar an

‘We welcome the Presideni of Cze-

choslovakia on behalf of these con-
cerns.!
7 om weer 21 T AGE T

e fazan o safewr o 5 514-
T FOA & a1 FATCHT § IAFT HE 99T
T w9 ¢ A1 IFA a7 A v
H BT | HAT GET-A-FATAT T AT
arzw fafree= 21 o &t ma &
FE 7 wrs qanwfa A far gw Az Ay
wrrat fazma #90 Av mos g
FOT W ST /A 1]

;1 ATy - 97w fEeEr

:méﬁaa?ﬁirgmmmm

gra | & w81 a7 g g farwern wrea
T A AT AT WA I 'O
oF & fAFeam #f &= {5 @7 98
fastrora % %= & syrey dar frar 2
g fomr & g ar s G

% A@EAM 7T | W A |

st TR ¢ 5y A agv f@ar A1
3t | T Fm a7 Fvowe 2 ar aEr )
2 A1 7 AT ZA T HAY AT TnATE
g1 5tg f 59 7w o we 7 fovma
7 & T At wEar @ 4 Twan
TuAzAE, T3 T 70 74, A afow
Atz 4 a7 g w7 faar 2 B oo
T AT AT oY ag wEy o s A e
AT §% A frar gwie A § a8
awF g1 | AT F4T 9 favafasrr A
ATIAAT T AT FEIAT AT FT AT
i BEAE Ao



5539 Anti-Corrvption Laws

o & 7 Fzar g g fe gee Ry |

71 g g s § fE feaw el oA
At oft qIFET FHA BT HTHAT
AzET g wmr A fEaw Al aw
E dfadl w0 WY #®eE
g W | &1 R wEAr & B o oag
fadg #2F wfadl F ae==w 51 05
FIET 2 | AT g AwfEdT F e
TT TFT TA A1 2 AV g2 F o 7
i =rgen g 5 welt St 8 gar fagas
A foerw 1947 F a3 ¥ wfaai
0¥ fgara faara 47 77 &1

UE WIAANT AEY | A51 %1 A A
CAl

ot wrsAroan g, sfEe A,
fazar &5, T194.a% nfeAl ¥ 791 I3,
T4 A4 HI W H AT W A7 HB f
ar¢ fema-framg 1 wwiw #1 AWw =T
srrw o 7 et wurE g1 At 8,
we gaa #fafag Fard & @1 a9
yfafoda #5rg & @k qEwfas g9
Fam s | At e fadaw aAmar
s fv o #wit & s #ard 7 2,
wrr Al A e arE 8 e 2,
Taq gfafes &7 &, 39« &1 &y
qEWAE 9T 97 F TR 9w, gfaew av
T 7|y A AT R AT F e A
|1 T AR W ag a9 TGl &
faq qa feam 97 5 W w9H T Ao,
Eﬁq‘qu | tTfme bell n}zg,,}

FTC-ATE 92T a9 TET ¢ AT qg ATEAT
mwgfFE Ao amm T w g
g o gu o e 5 7 AW A
Tar g, F w0 & o Ame g o 9 A
70 f& o2 a7 @4 o wem 0% F
ww fadas mgt av avk faw fadaw
AT ET TR AT AT AT AT
|

|
!
i
|
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W & ArqaTd, AArAT, d§ @
AT AT HY ATZ FIAT ATEATF | AT A,
W AT WA F ATCAT G AT =T AT
q TE-ATE FAT GT—HAF A7 AL FFT
7T @A A g ar—fF |
faar amw & W g T W= E
TTHA A T AT AT F IHLT I FA3A7
& ey <eam g fF @ ow fraw
F1E ar d Tidrwa 2w faem oA
A7 faeft Avg & e F A a6
weft ar faedr F=arfaardt & o da
W A IAT qF H W FOA AT F
fawg &1 A7 T IAET THEETEG A,
FAT FAHT TATAAT & [0 F1% sgaw4qr
2 oy wesil S o w1 51 v
27 At 2 zafam g & g7 fagaw
FT ATF TA FT WALT FI@TE T
qY7 99 9E T8 T § Fi(H AT
AT AIgd FH ARM B JYET 3 F
fa Aare 74 & fr 2w e fadas
FTUE | FAA A1 AAC H g fagaw 0%
97 741 AT Arfgw v | 7wy 2 fw
a1 Ay A oar a8t fw fae
UEETEA FHET OF JI9TH FATT HIT
IO AATH FT ATHTD TE qIA g
¥ faqg oz 27

IEAAR (A FEAT  AWR
W) © EEE A g7 & | WY FT-ATT
T AT AE RE )

WY TAAATCEW AR FHT q2 7
B agrar e § o adi @ @i g

IIFATAT (] TEEIT  TET
ATTA) AT TE TR AT FAT ARA AT
FH A2 g A ?

WAl TrTITIAY - qeA] o faRer
Afy B 791 < qnr 77 F fao s o
ST, qg §9 72T | gag Fg famy 4 |
OITTR dAl A WITT w2 23w - fr
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I’JT E O G |
w4 7 Fagr w.qar fazor &ifa 57 =91
BT W/IT TR 457 SEAaT J1 F 2049
qTAT AT | FAT 02 21919 & AT F27 |
O 599 47 9IZT; 9T R | 98
A g0 6 T A gm—em g
HOAT S F2qAT T27, SATH T84
F qFT TFAT EAT |

SHRI RAJENDRA PRATAP
SINHA: He is bringing in personal affairs and
wasting the time of the House.

SHRI RAJNARAIN: Not personal affairs
but parliamentary affairs.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA). I won't allow you any further.
Nothing more shall go on record. Mr. Niren
Ghosh.

(Shri Rajnarain continued speaking)

SHRI NIREN GHOSH (West Bengal): Mr.
Vice-Chairman, Sir, the question has been
raised: What is corruption? 1 would give an
answer to: What is corruption? Corruption is
the course of the Birla empire from Rs. 2
lakhs to Rs. 300 crores. This is corruption;
this is the definition of corruption. You
wanted to know what is corruption. This is
corruption. Now, Mr. Vice-Chairman, Sir, il;
would be interesting to know the corrupt
practices followed by the Birlas, how one of
their bro-there paid wmrt to the British, ano-
ther to Hindu Mahasabha, another to Pandit
Madan Mohan Malaviya and still another, Mr.
G. D. Birla himself, to Mahatma Gandhi.

SHRII. K GUJRAL: Who was the forest
contractor with the Left CPI? Who was he?

SHRI NIREN GHOSH: I won't answer
you. I won't be detracted. I will answer you
later on. (Interruptions). This is how he wants
to have all those political contracts. Let us
remember that Mahatma Gandhi's
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candidate, Shri Prakasa, wag defeated by Mr.
G. D. Birla with the help of Pandit Madan
Mohan Malaviya, and Mahatma Gandhi said,
"My candidate has been defeated under the
crushing weight of  gold."  This is
corruption. Then, after Pandit Madan Mohan
Malaviya became less and less popular and
was more and more on the way out, he
gathered himself round Gan-dhiji and tried
through him to influence and to get all sorts of
benefits for them. This is corruption. He ad-
dressed himself to Sardar Vallabh-bhai
Patel also. He gained many influences,
many advantages and  his empire began to
expand.  And after that Pandit Jawaharlal
Nehru was a bit cold towards him. These
Birlas have employed various means in order
to get round Pandit Jawaharlal Nehru and
to get into his favours. Then they took to
that strong clan of U.P., the Pant family. And
may I say that the very admission by Shri K.
C.  Pant—whatever  statement he has
made on the floor of Parliament—
revealed that he used to serve there. Now if a
young 'man gets a salary out of all proportion
to his technical knowledge and capacity, and if
the Birlas admit that another 126 such
young men  belonging to different
Ministers or being close relatives of high
officials they employed. . .

SHRI RAJENDRA PRATAP
SINHA: I would like to say that the hon.
Member is not giving the latest move of the
Birlas in Kerala.

SHRI I. K. GUIRAL: Why does lie not talk
about it? We would also like to hear about his
latest 'love' of Mr. Birla.

SHRI BHUPESH GUPTA: He was a
Member of Parliament, and as a director,
without attending the meetings of the board of
directors, he used to be paid by the Birlas.

SHRI NIREN GHOSH: I ,on't be detracted
by that question. I have
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answered long ago here. It may be for another
day; I am not going to lose my time.

SHRI AKBAR ALI KHAN: Finish it.
Thank you.

SHRI NIREN GHOSH: Then, Sir, slide by
side with the admission by Shri Pant on the
floor of Parliament, is also Birla's admission
before the Das Commission that be employed
126 other such young men at a fantastic
salary—they were connected with different
Ministers or belonged to high families. Thiy is
corruption pure and simple. And is it not
morally proved? That he resigned after getting
into the Cabinet is not the ques-lion, but
morally it is proved that he got special favours
from the Birlaj and, Mr. Vice,-Chairman, Sir,
j ou know that these obligations are repaid
when Shri Pant gets into the Cabinet, whether
he likes it or not, because he got undue
favours fro'm the Birlas while serving under
them, he is bound to repay them. And is it not
corruption? If it is not legally proved, it has
been morally proved by the very statement
made by Shri lv. C. Pant on the floor of
Parliament.

And as regards Shri Satya Narayan Sinha, I
would say that he was associated with two
trusts. Are not lhese trusts associated with the
Birla ticandal where they indulged in mal-
practices and took to subterfuges, > r/here
they evaded paying tax all that? If that be so
then, naturally, Shri Satya Narayan Sinha
comes into the picture as being associated
with ihose trusts and their malpractices. Also,
whenever he goes to Jaipur ISta-.e, he always
stays in Birla's house. It is a fact that lie is
under lhe special favours of the Birlas and he
is the special man of Birlas. That he is such a
man, whether it can be legacy proved or not,
whether the document is there or not, the very
1'act that Shri Pant has made this ;idmission,
and these trusts are involved in this Birla
scandal, proves that Shri Satya Narayan Sinha
is also involved in the Birla Scandal and is
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I their man in the Cabinet. Is it not I
corruption, Sir? AndI would alsol like
to say that in spite of the letter that Shri Arjun
Arora has written to the Prime Minister, she
says that she is satisfied with the judgment of
her Cabinet colleagues and that  every-.
thing is in order. It may be right for her, but
it is not right for Parliament or the people of
the country. They would never believe
that, that that judgment is correct. They
are under a cloud. Those Ministers are
under a cloud. They cannot be acquitted of
the suspicion by this one-sided judg-I ment
by certain Cabinet colleagues. It cannot
be treated in that simple way. [ would
suggest: Why not, let the charges made
by Shri  Arjun! Arora and written down
in his notes or letters be sent to the
Attorney-General of India, and his opinion
obtained? Why is not this procedure
followed I want to know. If this is not done,
who would believe Shrimati Indira
Gandhi's statement  made in order just to
pull out her party out of a delicate position of
discomfiture? This is the interpretation. This
is the interpretation that will be put by the
people on these affairs.  So I challenge the
Government to send these docu-! ments and
charges to the Attorney-I General of India
for his opinion and let us get a verdict from
him. Otherwise, nobody will believe that
Mr.1 K. C. Pant and Mr.  Sinha are not j
Birla's men. This is morally proved !
also. Let the detailed documents be now
gone into by the Attorney-General of
India. The allegations have been made. I do
not know if they are true or not. It is for the
Government to say that. That the son of the
Finance Minister got Rs. 1.80 lakhs is
one of the allegations. It is for them to say if
that is true or not. If it is, them is it not
corruption? What else is it? I would say it is
corruption. That is how corruption is ruling
in the country. That is how you see
corruption in high places.

Mr. Vice-Chairman, I would like to give
another instance. There was a committee
called the Khadilkar Com-
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[Shri Niren Ghosh.]

mittee set up to go into the affairs of the steel
concerns and the various steel organisations.
That committee came across a C.B.I, report
about the .concern of Aminchand Pyarelal and
the whole gamut of connections is referred to
and written out there in that report. But that
report has been suppressed by the
Government. Are they fighting corruption or
are they encouraging corruption by sup-
pressing that report of the CBI? Because that
report involves 'many persons in high places,
therefore it is suppressed. I would like these
charges to be made public on the floor of the
House. 1 raised this matter on several
occasions, but no clear-cut reply was given.
Now they say that this case will be gone into.
But who will believe them? The CBI report
giving all the details 6f this case, they did not
disclose. As I said, perhaps very many
persons in high places and som, Ministers
even were involved and therefore this report
has been suppressed. It has not seen the light
of day. That is ho, the Government is
prevaricating on this issue. Is this the way
they are going to fight corruption?

While on this point, I would like to bring to
your notice another thing. As far as the
declaration of the assets of Ministers is
concerned, the Prime Minister has informed
us on the floor of th, House that the Ministers,
her colleagues, have declared their assets. But
we wanted to know what are the assets that
they have declared. We want it on the floor of
the House. Let it be the property of
Parliament. But this was not done. I say that
the Ministers should publicly declare their
assets, say every Ave years. Once during a
specified interval of time this should be gone
into publicly to see whether there is anyone in
the Cabinet or any Minister who has utilised
his position to increase his assets.

SHRI LOKANATH MISRA: But much of
the invisible assets are in the names of their
relations.
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SHRI JNIKKN GHOSH: I know. That is
how corruption has become a way of life.
From the British they took it up and they have
now nourished it and it has become what it is
now. There are such invisible assets, we
know. If there is a public enquiry, many of
these invisible assets will also be found out.
People will be prepared to come forward and
give evidence if it is taken in confidence and
if they are assured that no 'measures will be
taken against them for giving this evidence
about the invisible assets and other things.
There is no provision in this Bill for this also.
So I think that this Bill has been brought
forward in a cavalierly fashion, as if to show
that Government is keen on fighting
corruption. It is not so. It is just a hoax. Unless
proper measures are taken to check corruption
of high levels, you cannot check corruption
in society.

And then we are told that qur people have
become immoral and so what can b, done?
That 'is th, argument that is being trotted out
to whitewash their sins. I do not say that
everybody is a sinner. But there are many
sinners in high places. Take this question of
contribution to political party funds. There
was a meeting of industrialists called together
by Mr. S. K. Patil and Mr. Atulya Ghosh in
Bombay before the last General Elections, to
collect funds. Then the electorate said, let us
have a list of the candidates and then we will
help them individually. And they did help
them individually. They got their lobby. Is it
corruption or not? Unless these things are
brought out, there can be no fight against cor-
ruption. So I say again that this Bill has been
brought forward in a cavalierly fashion and
unless these things are dealt with there can be
no end to corruption and nobody would
believe that there is any intention of taking
action against corruption, and so I say we are
getting nowhere by this *measure.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Arjun Arora.
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SHRI ARJUN ARORA (Uttar Pradesh): I
would like to speak tomorrow, Sir.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): No tomorrow. The Minister.

AN HON. MEMBER: Mr. Arora can give
us his personal views.

SHRI VIDYA CHARAN SHUKLA: Sir, I
am glad to note here that of all the hon.
Members who took part in this debate, none
has opposed the Bill which is before the
House. I am, however, sorry that some of
them have taken this opportunity to indulge in
political propaganda and to say many general
things about corruption. I would say that such
general talk on corruption

SHRI BHUPESH GUPTA: This is not fair.
Sir, we are accused of indulging in political
propaganda.

SHRI VIDYA CHARAN SHUKLA: That
is my opinion and I have expressed it. I am
not yielding. I have very limited time.

SHRI BHUPESH GUPTA: It is a point of
order on which I am rising.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You have had your say. Let
him have his now.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, you should protect us. We are
accused of indulging in political propaganda.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): He has the right to express
his opinion.

SHRI BHUPESH GUPTA: We have also
the right to oppose it and we have the right to
invite your attention to it, Sir. He said we
have not produced anything concrete, or that
we had been indulging in general talk and in
political propaganda. When we wanted to Lay
on the Table of the House concrete cases,
concrete charges, you did not allow it.
And
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now we ar, accused of indulging in general
talk and political propaganda.

SHRI VIDYA CHARAN SHUKLA:
The hon. Member can take other op
portunities  for this. I have very
little time and this is not the occa
sion for it. It has nothing to do with

thig Bill. This general talk on cor
ruption causes much more harm than
good. It does not do any good to
anybody. I would request hon.
Members and say that they should
be very careful about these things.
Again 1 would like to say that when
ever we had got tangible facts about
anybody, any political person

or officer, w, straightway took action. As Mr.
Gupta himself said, in the last five years five
Chief Ministers were toppled. They belonged
to our Party. It is not a joke. It really proves
our bona fides that we take these things
seriously and whenever there was any chance
or occasion to take any action against
anybody who had indulged in malpractices,
that action was taken. But if general charges
are levelled and general remarks are made for
political benefit or otherwise then they are not
relevant and nothing can be done about these
things.

Several questions were asked and I might
take some time to answer those questions and
to give certain clarifications. Th, hon. Member
Shri Lokanath Misra asked about the re-
commendations of the Santhanam Committee.
Sir, the Santhanam Committee'made 137
recommendations and except eight, we have
accepted all the recommendations of that
committee. Eight recommendations are under
the consideration of the Government. It is not
that we are not attaching seriousness to these
recommendations. In fact, in pursuance of this
committee's recommendations a number of
legislative measures have been undertaken and
as soon as we take decisions on the other
recommendations also, e will come forward
with others and take consequential action on
them also. So there need not be any
apprehension in the mind of the
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[Shri Vidya Charan Shukla.] hon. Member
that we are not taking action on the Report of
the Santha-nam Committee.

Shri Lokanath Misra raised another very
good point and that is about the coverage of
this definition of "public servant and asked
whether the employees of the public sector
undertakings are included. In some public
sector undertakings there may be some
officers, chairman, secretary or others,...

SHRI LOKANATH MISRA:
autonomous bodies.

I said of

SHRI VIDYA CHARAN SHUKLA: . . . who
do not take any salary whatsoever from these
public sector organisations. I would like to
point out that under section 21 of the I.LP.C., a
person who is in service or pay of a
corporation established by or under a Central
or State Act is a public servant. So these
persons come under the category of public
servants as the term is used in this Bill. So I
would say that even these people come under
the purview of this Bill.

As far as the question of Ministers is
concerned, I have tried to explain the position
even in the beginning and said that they are
also covered by the provisions of this Bill.
The reason why such a thing is not included in
the amending Bill is that this amending Bill is
not making any tax-tual change in the original
Act. So no such definition is called for here.
The present position is that the Supreme Court
judgement has declared that the term "public
servant”" includes Ministers. And that is the
legal position today. If this legal position is
changed either by a subsequent judgment of
the Supreme Court or in any other way, I have
already assured the House that the
Government will definitely consider the
question of bringing forward a suitable
legislation to clarify the position. There will
be no hesitation on our part to do whatever we
say here.

[RAJYA SABHA ]
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But, as I said, the present legal position is this
that in this Bill Ministers are included in the
definition of "public servants" and that is why
it has not been considered necessary either to
amend the original Act or to take any further
action until it becomes necessary. When it
becomes necessary, we shall certainly
consider taking necessary action in the matter.

Sir, some reference was made by one hon.
Member about the retired Government
servants. It was said that as a matter of course,
high Government servants when] they retire
find employment in one commercial
undertaking or other. I want to inform the
House that the Government has laid down
very rigorous tests in this matter. If any public
servant after retirement applies for permission
to take up a job with any commercial concern,
we thoroughly scrutinise his application.
According to the rules, he cannot take up
employment within two years of his retire-
ment with any concern with which he might
have had direct or indirect dealings. There are
also a few other criteria that we have laid
down and these criteria are rigorously imple-
mented. And I can assure the House that no
permission has been given to any officer
whose application has violated any of the
criteria laid down by the Government. If it is
found that a Government servant has had no
dealing during his official career with the
proposed employer, then permission is given;
otherwise permission is denied and this would
prove that we are very careful as far as this
point is concerned.

Some reference was made about the
institutional arrangements to see that
complaints regarding corruption are properly
looked into. The House is aware that the
recommendation of the Administrative
Reforms Commission, where they have
recommended the appointment of Lok Pal
and Lok Ayukt has been accepted by us in
principle.



5551 Anti-Corruption Laws

SHRI BHUPESH GUPTA: I think you
would not make Mr. Biju Patnaik the
Chairman of the Lok Ayukts.

SHRI VIDYA CHARAN SHUKLA: At
least we would not do it. I do not know if
your Government in Orissa would consider
that.

Sir, we have referred this matter to the
various State Governments and after we get
their views about it we shall bring forward a
suitable legislation before the House and we
shall try to see that these institutional
arrangements are made as quickly as
possible.

Sir, Kumari Shanta Vasisht made certain
general allegations about some personal staff
of Ministers being involved here and there. |
am very sorry that she chose to make such
remarks here. As 1 said such general
observations do not help anybody. They are
very injurious; they help nobody and they
help no cause. I would request her that if she
has any knowledge of any such matter, she
can bring it to our notice and we shall take
appropriate action on those things.

Shri Rajnarain during his long speech
made one point which, I think, I should reply
and that was about anonymous complaints.
As a matter of rule, we do not encourage
anonymous complaints. We do not want to
entertain complaints by those people who
have no courage to indicate their names and
addresses when they make complaints against
other people. But in appropriate cases, when
we find by the nature of the complaints that
there is a possibility of finding out something
or we find that it is likely to give some useful
clue, then we do take action on those things.

Sir, these are the only points which I
thought should be replied o and I would now
request the House to pass this Bill.

908 RS—10.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

"That the Bill further to amend the anti-
corruption laws, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We shall now take up the
clause by clause consideration of the Bill.

Clauses 2 and 3 were added to the
Bill.

Clause 1, the Enacting Formula ond the
Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA: Sir,
I move:

"That the Bill be passed."
The question was proposed.

SHRI BHUPESH GUPTA: Sir, now the
Bill is going to be passed. As you know we
have not opposed this Bill.

SHRI I. K. GUJRAL.: It is time now.

SHRI BHUPESH GUPTA: 1t is better to
sit a little late and go into corruption.

Now, we have supported this measure. We
have not been opposed to it but I regret that
the hon. Minister took whatever we said as
propaganda. I think it is an old, old story.
Whenever we have brought before this House
initially certain charges or made certain
allegations relating to corruption we have at
once been called propagandists but the fact
remains that all these Ministerial cases of
corruption were brought before Parliament or
the Assemblies by the Opposition initially
and the records of Parliament and of the State
Legislatures would show that the Congress
Party, the party in
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power, opposed them. It is a well known fact
that we took six to seven years to get the
Kairon case referred to a Commission of
Inquiry. I remember, MT. Vice-Chairman—
perhaps you also remember—that when we
initially raised this matter in this House we
used to be shouted down; we used to be
attacked by massive opposition from the other
side. Therefore I hope that the hon. Minister
will not take credit for what we have done.
The fact is, we have forced them to do so.

In this connection, before I sit down, I
should like to make one or two observations
by way of suggestions because the Bill is
now going to be passed and implemented.
First of all, the Santhanam Committee re-
commendations by themselves are not
enough. I think the matter should be
discussed again among the Opposition parties
and the ruling party in the various States and
at the Centre. We should seek the opinion of
the other people and come to certain
conclusions because it does appear that the
recommendations had missed some of the
things which need special attention. This is
the first suggestion I would make.

Secondly, I think it is very, very essential
that all the Ministers in all the States make
public statements of their assets, theirs and
their relatives', and lay them on the Table of
the House. I am not saying that the Congress
Ministers should only do so although the
assets in their case will be much greater, but
others also should do so. I think there should
be a broad agreement among the parties in
power that their Ministers should lay on the
Table of the House a complete account of all
the assets held by them, their wives, friends
and close relatives.

SHRI I. K. GUJRAL: Friends also?

[ RAJYA SABHA ]
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SHRI BHUPESH GUPTA: This should be
done. I think the Union Government should
start it here and nov/. Declaring their assets to
Mr. Ajoy Mukherjee or Mr. Namboodiri-pad
or the Ministers here submitting their list of
assets to the Prime Minister here will not do,
because that will not induce confidence. The
Congressmen will have doubts in our case
and we will have doubts in their case.
Therefore let there be a uniform rule and that
rule is, we lay our cards on the table; all of
us, no matter which party is in power where.
That should be done.

In this connection I would also like to make
another suggestion. I think those people who
have been closely connected with big business
for the time being at least, till we are out of the
woods in this matter, should not be included in
any Council of Ministers. That convention we
can create. They may be perfectly honest men as
far as their business and other things are
concerned but somehow or other, Mr. Vice-
Chairman, big business is under great suspicion.
Dark clouds of suspicion hang over them and I
think those who have been closely connected
with such big business should themselves see
that they do iot get into the Council of Minis-
ters and those who form the Ministries should
also make it a point to see that they are not
included. Now 1 know that even in the non-
Congress Governments there are such people. 1
am not unconscious of that fact but let us create
such a convention. It, of course, means a" self-
denying ordinance on the part of some of the
parlies, even on the part of indivi-dua s. 1 would
appeal to this House and through this House to
the people outside also. Why cannot we adopt
such a self-denying ordinance in order to
exclude people who have been closely
connected with big business from entering the
Council of Ministers? There are other people !
in every party who should be taken I into the
Council of Ministers.
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Another suggestion I would like to make is
whenever a charge against a Minister is
brought by a person supposed to be
responsible, whether he be a Member of
Parliament or of a State Legislature, or some
eminent man in public life or by a group of
men, it should be subjected to a thorough
enquiry by a body which commands the
confidence of the public. If, for example, the
charge of corruption against me is brought by
the Congress, that should be investigated, not
by the members of the Communist Party, but
by the members or representatives of all
parties. Therefore, in such cases when we
bring forward charges against Congress
Ministers or individuals, especially Ministers,
it should be the duty of the Prime Minister to
take counsel with the Opposition and
constitute a special body consisting of all who
should go through the papers and come to a
conclusion whether there is a prima facie case
for reference to certain other legal or other
bodies for final disposal. That is how it
should be treated. You will agree that we are
passing through a situation when mutual
confidence is at a heavy discount for
whatever reason it may be. I am not saying
that one party is at an advantageous position
and another is at a disadvantageous position. |
am saying, make it a uniform rule and why
should we be afraid of it? If I were a Minister
I should certainly say, not only Members of
Parliament, but let the whole world put me
under public scrutiny all the time. Watch
every movement of mine, excepting certain
very intimate movements in private life, if I
have any.

SHRII. K. GUJRAL: Thank you.

SHRI BHUPESH GUPTA: Otherwise, all
movements of my life may be subjected to
public scrutiny. Why should it not be done?
We must infuse confidence among those who
fight against corruption. We should reorient
the nation's outlook. We should rouse them
with the spirit of 'Jehad' against corruption,
not by
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precept, but by healthy and creative examples
and those examples must always be set at the
highest level. Therefore, I say, let there be a
discussion. Let the Prime Minister of the
country call all the Chief Ministers and other
party leaders and discuss as to what code of
conduct we should evolve in thig connection
to tackle this problem. Otherwise, there will
be mutual suspicion. There will be
misunderstanding and what is more,
corruption will not be checked.

As far as the officials are concerned, I
should like to make a suggestion. I am not
one of those who accuse the entire
officialdom. 1 know-there are many good
persons. Let them be rewarded. I am talking
from a positive angle. No matter whether they
are in the South Block or North Block or in
the Sachivalayas in the States or they are in
the districts or they are District Magistrates or
Development Officers in some other places,
find out those who are honest, who have got
drive and initiative and whose integrity is
beyond question. Promote them. Reward
them. List them in the Presidential Awards
and so on. Give them honours and other
things. Let them feel that the entire nation is
watching their activity and they can expect
reward and such acknowledgement. It may
not be material reward, but certainly it will be
a national sanction and national inspiration
given to them for good work. This should be
done. Therefore, I am not for witch-hunting.
But there are corrupt officials also, people
who are shady in their treatment and so on,
people whose connections with big business
are known. First of all, my suggestion is, let
the Home Ministry and other people take us
into confidence also. Draw up a list of such
officers whose bona fides are in question.
Remove them from high places. Transfer
them to other positions for the time being. 1
am not asking for their suspension and
so
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on. And then replace them by people
about whose integrity you have no doubt.
This much you can do. Well, that will give
a  stimulus to fight against corruption. I
think that can be easily done. Now, I can
speak from the experience ofthe five or six
Governments that are being run. Now, I have a
little experience of it and it is very important.
Much of the fight  against  corruption
cannot proceed unless at the official level
we put the right levers in the right
place.  Some of the officers need to be
transferred, need to be  removed from
certain positions, while  others need to be
promoted. Will they do it? Here I find
that there is  a tendency in this Government
at the Secretary level that they do  not
make any change. Some  Ministers like
their Secretaries more than the wives like
their husbands. I do not know why. Now,
they stick to them. I do not know
whether it is because of some infatuation Or
some incompetence on the part of the
Ministers or some inferiority — complex. 1
tell you, Mr. Vice-Chairman, and  through
you the  Government, unless this attitude is
given up, we shall not be able to fight
corruption. I have in my possession
documents, including the Rampur Nawab
document, where I find there  are big
connections between certain  rich people
and some high-ups in  the Secretariat.
The Government knows it. Maybe the
Government is  not convinced of what we
say, but the fact that ten, twelve or fifteen
Members of Parliament have been saying, this
is enough ground for making certain
changes. It is very essential. I know of very
many cases. Therefore, this is very important.
Unless this is done, you cannot fight it. 1
would ask them to seck the co-operation of the
non-gazetted officers and  other people in
the administration.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Bhupesh Gupta, you are
speaking on the Third Reading stage.

[ RAJYA SABHA ]
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SHRI BHUPESH GUPTA: This is a
constructive  suggestion and you like
constructive suggestions, being a man of very
wide interest, in such matters. Therefore, I say
that you do this thing. I am saying it because
some little thing we have come to know. So
far we were strangers to Government. Now,
we are not so strangers. I do not say we have
become sufficiently familiar to say very many
things authoritatively, but we have come to
know of certain norms in the administration,
where the trouble lies and we are trying to
gather experience. I can tell you, it is very
essential. I may tell you that our intelligence
service should be utilised for tracking down
corruption. The CBI is not enough. Why
cannot we find out the names of those people
who are indulging in corruption or seething in
corruption in different ways? Just as you keep
dossiers for political leaders, which should
not be kept, you should keep dossiers for
them. Mr. Jyoti Basu wanted to see his
dossier. It had been removed. All our
Ministers wanted to see their dossiers. These
are not there. They have been removed by the
Central Government. Now, if you can keep
dossiers against Mr. Namboodiripad, Mr.
Somnath Lahiri, Mr. Jyoti Basu and others,
why on earth can you not keep dossiers about
corrupt people? Have them. You know that
these people have got to be constantly under
watch. I am not asking for their head and I am
not asking for any witch-hunting, but the
vigilance should be there. And it should start
from the Birla family dwellings, in big
business, and so on. That is another
suggestion that I should like to make. Have
Vigilance.

As far as the Ministers are concerned,
Ministers, in this connection, should not be
so touchy, whenever we make corruption
charges against them. Maybe we are
wrong.
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They feel sensitive like a newly-wed
woman. Absolutely. I do not see why
they should be so shy and sensitive, as
you have seen, I believe, in your time
and you have known how shy and
sensitive the newly-wed woman is. They
are like them. The moment you make a
reference to a charge, they are like that.
Maybe, we are not making it properly,
maybe we are ill-informed. But why?
Face it. Take the bull by the horns if you
have the courage. If you have the
integrity, let the charge be made against
you. But they get upset. They become
nervous. They say irrelevant things. That
should not happen. I have seen in the
past also some Ministers did that, others
did not do so. Take, for example, Shri
Jawaharlal Nehru. Certain charges had
been made against him. He was not free
from some of those charges and you
know how he used to take it in a
sportsmanlike ~manner, though his
establishment was filled with corrupt
people, notably by people like Mr.
Mathai whom we had exposed. The
Ministers should be very, very careful. I
find Ministers going to the marriages of
big people where you have got all kinds
of illumination and lights. Fifty thousand
rupees are spent on illumination. Why do
the Ministers go there? Because the
Ministers think it is not illuminated
enough and they want to illuminate it
further?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): You have to close
now. You are taking more time in Third
Reading.

SHRI BHUPESH GUPTA: I am the
only one. Therefore, I say that that
should also stop.

Mr. Vice-Chairman, there is another
thing. It is about the heads of public
sector undertakings. Some are very
good, I am not denying that, but others
are hopelessly corrupt. 1
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know that in Durgapur and other places
they misuse the properties of the public
sector undertakings. They oppress the
workers and they indulge in favouritism.
The result is demoralisation, and that
should not be done. I have known that in
this election some Managers of public
sector undertakings had been openly
indulging even in electoral corruption. I
will bring this up later on. That is
another thing I should like to say.

I do not wish to say very much. I do
not know whether the Government will
do anything. I do not think this
Government will do, but since the issues
are being discussed, it must be known
that corruption has got to be fought not
by precept, not by meaningless
legislation, but by deeds and example,
and the body which should set the
example before anybody else is the
Council of Ministers and the top officials
at all levels. I think therefore our
Presiding Officers in Parliament and the
Legislatures as a whole should give all
opportunity for discussing corruption
cases, specially when these cases involve
Ministers, high officials, Members of
Parliament, political leaders, and so on.
Let us demonstrate here in this House
and in the other House that we have put
ourselves under our own searchlight of
constant investigation, constant scrutiny,
constant vigilance and merciless self-
examination as to whether we are men of
integrity and high public standards or we
are vulnerable people susceptible to
temptation of corruption. If we do this,
we will have done a gocd job for the
nation and we will have set a good
example for others to follow.

Thank you.
A UHAEN o 7T

SHRI I. K. GUJRAL: Sir, I rise to
move:

"That the question be now put."
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AT THATEN @ G qTT AT &
forr &3 gu % | w7 AT Adt ey &
At 3% & w Aifag |

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): A closure has
been moved.

ot ARAAN . 7g FE AL
2| T T Az T W /A A A5
T A | IaF AR AT FMT F AT
FATAT qA FIAT 1

SHRI SHEEL BHADRA YAJEE:
We have moved a closure,

w1 THATTAN - AATHT H @Y 700
TAGT FI AT FOT )

THE VICE-CHAIRMAN  (SHRI
M. P. BHARGAVA): You take five
minutes,

ot TFATCET ;T Ewr
T8t atoAT 3 fF wa & aer g §
AT FAT FY ATH T ZAAT 72 FAT 0T
2 f 21 faaz, oiw feqz, &g 2 34
faafar | qasr 39 g F am
FA1 9% @1 # fr wat & @ g
TAT FE FAT ALFEET T Ay FeA frew
FHAAT Z AT ATHIET T FT GTH] AT
AT E L oFrIw oy 77

FJIRATAS (o @gEIT waw
wE) ;o wRT |g Zgar =i i
WITW FAT T |

oY e o g gz 2
fe & wex 391 § AT wex w1 AW
famrar smed 21

ot WANE AT . FT AAIT qT
fpar 2 33 7 A & Afod )

A} THATAT 7 AT A2
AT FF AGN A | FEET AT
B AHFET T TTATAT ATET F
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# 7z frae &7 7 g fa wga
T Feor &1 fgzE A a2 oA
Fo9A g fqdar ) g9 weeg ®AY
TS AT 1T q°q F1 7 7 7w 1 we
oty ¥ 91 fagaw & oo fAgaw ®
TG ZAFT T AGT wryw Ay & fered
worg fzrar o &%

gt gwsl un fawrer foar 2
utT 77 faws w1 §5 wd "rar @
i ymar  agar § g a & g
az WA F oA AE |

Ysft TTSATITA,

qHT AT |

famr . were Ersfan wEye
fafree & araea & wed
AFAT qv # dEAT 24

FET fagn ar wer qEAr 9T
foaay 931 WI9q $-6-1967 FI
&Y oY, F w2 ¥ q7 Wt 78 q=T
7 1 fazw g 2 fi famrfor, smacr
v daTr wat,  fgi aearr dar-
An 7 A ¥ PRI BT AL
&7 faar 4r, 759 g1 97 TH A
& 397 % & a7 "zwa @ & 0

AT, T g ¥ da made
NT G4T T FIAHT AT 2 | FH wEaF
& AR aE b g w1 2 g9z faeAn
¥ o w7 Zrata ute oo st 2
THE ATE T F AT F 2wa Aqvga
arga &t fmem ar o 2@ FE a7 o
9T 9T AT Z |

uw AR "EEd o G adian ?

oY TEHATOAW ;. HAFT7 ErefEw
arggz fafwgs o 7 awrar H@7
wg faeedl § 2 1 %A FOA T TR0
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AT TET F WL AHE AW F AZT T
a5 gar g fr fa awi 771 = adE
Al 7 T T dw F ) weE
Y I O O qE WU AR A
THIA 9T FAE AL E | AT AT Fa|
FOOA TTE | ATTATT ZAT ey wAT
a frdam foar | o AT T § a2
A Froar B ogww g aw faw
T HAT W | 0T WAL F qgr A=
q9q & A1 3@ =@ wEr g fami,
uTaTa A< A et & agt o fagior,
arare w41 gy £ 5 e o A
71 zard wot SAEE @ fr -
AT T A7 AW A1 TaT an
g & | gl woeT s B g
T q2-aT WHIG F1 32 G famw v
& FOETT 97 CATE FAT FT A2 THH
ARt F FAET T FET O 4
79T AT T A”T 9T 90 @ E,
WAL TERT RO TFTA ATAT AL £
g FTOE OZ AT AET ¢ EW AMErT
f3 9% & aix g g7 fawwr w0
AT @IETIAT, WIT FAA A H
FUET T2 g1 @ 2 afe-
AT &, TT HATAd g, FT FTIUA F
(wet &7 g=ar "ivsEw 2, A4
T T ORI AT AL AAT F 1 AR
i ag famw o oaww £
gud uw TEgve 2 faan, g
vitfr 2wy fawmnr faer ar wve gz
am fam & ag fafa 20
7 ST T & R | O A e
Faa ¥ faw T AT 9 g wE @
g fF gosr sl Gar @ 2
& wrea AT I TEIST ERT A | EW
mZa A oa @2 foaw & e oaw
AN FW dAT AW AT KT 9 T E
( Imerruption. ) T8 s
gAAEATS|  FIUT & AT AL, qAA T

foqmr wvwa § @ A& |
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BT AT FEAr & fw wav qdy
AT wdT Z1 AT 34 e § sy ad
J[AT | A AT UIA T A9 T FqEga
¢ T AT are A A ey 72, vA
qAAAT B AOAT | I AHA F AT
AAMFTAT ATE T=5 AL 99 FAT
{1, 77 A TTHWT 474 FT 0F alvw
0 W oA W AT TiET qEE
aidl wEET AT A7 47, TR d T
ST agra 0 oF aimr g0 Ay
¥ arfqy Foww, adlaye wowm,
1% AATH AT FOFTAT ATH AT
wi F & ¢ TAE0 g &4 g ?
{ada 441 a5 797, A%9 a1 @y
F fag 1 T62 & ardre w71 J0gmn §
afaa 1 | =7 571 [ Fe2q7 g9 A0
wa wigel 47 1 W4 W g1 o
17 i Ami A 3z f¥ar qr, gwr
fzar ar TAwEI9A F1, SAFT T BAT
A1 TG0 FAT T@0 47, AT 39 AfgAT
EARE SO C Il (6 T E C
aq 74T W 797 721 47 (% 7 7997
(ot awrg g 1 #@fwa qus fawe
¥ Torr mar a7 Tfae amg @ w3 s
agl, g fag fear @ wegwm 7,
zafay A% WD 97 FEr Al |
TAFAA BEITAAT qH AT IHEAT )
Z9 A9 T WA, 9 A9 90 § 97-A9Ey
AT FAT AT G HIAT, AT, GH,
ZIATE, 4% W 97 95, FH GARI
Fgl A% f@arda |« e 9§ uF
far  Jgr  gwarix oz fwarar
fEer Mo A d FEWH g |
wrd qgr o7 e gag-waer 0F §
St #Eg F WA EM AT A1 GA
famar & s 48 7 faga Farwang
21 Tar § 7% @i 7 § | gafan
i ggar wig g (7 gnan #rf awm
747 & far 2rs wiE %1 w18 =01 5o 72, "iaw
i fawar gur &€ <@ ) 330 1T AGA
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[#fr wrer o]

weg W fx fwas s=fadl 2 I+ (99T
FIL WHEA AT AN L, AT T H
fawara 1, a7 A1 AW | §O
qr 07w a1 21 &% TN
amifa ara @110 w1 LRI A6 0°H
fedze, rada giaw %1 wiaw & ar,
1 EFRE fAman q aq T, g
fsear mal 8 92 M F0 WA AT
#, wiwa w7t 27 97 wE g4 |
v | w4 AT BIE O{ FET AL
AT A9 AF TAN TTAEILL, TAE
[Aeqsdar waAor adl @ar) wHfET
7 wgAr AgA g & e o g
w1 7qm, famwr f5qqr qa1 a1 48
AEANT F, qAT AT A9 Wl T ACHNT AT
iwar g7 w0 a0 sq wEe g7
qTE, AZ WATT QU FIAF 7F |

SHRI M. M. DHARIA (Maha-
rashira): Why not begin from U. P.?

At TAreraw g T 7
73721 qoile Wiagas ar v @, wafan
A faa, A1 g9 agg &1 geyee
g | " "9Ar 0% gEed A0 Figdl
ZrImanm ¥ wm ety & 39
ANTT FT 0% AIAV] qAra s Pwed
aqr aadtfas z41 a1 favara g1 77
fara® ad ¥ (90 q0RT sqq0q1 %7,
WAL AT 497 (54T 9H07 1 HEW
A7 | oFE WA w9q {99 w7
QT g4f A7 3495 (o7 (Fwar 2% 72
T O0T A0 ATHT T NF FA AT AEIA
A& FagAm F fAwE wdm
&l AV AT 1 AHAT; g FE H oA
CEARE e dc S (e i i o
A AR AEAT T WA F, IAG
qErea 0 34 T F1 fany i
AIAT ST | SAEN A A #2d w1
HEL T AT WE T Z1 5% WF
§ waadl g 15 wWerarT & [ 97
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T AAE FT oAwAl E, ATAT AT
FOWINH 9T T AET ATE W OHEAT,
ST T 4ZAT HAT . F4-5T HTA419
HAT TAiSr 23N AT A-A1 TH qTE
¥ W 8§ ogemwm? 30F 97 I
FAC AT | THA HEAE AT agr
0 wEd & feT, qd7 S TsaET
arfetzam s w4 2 ag &1 wwan fx
AT eI A ug gersre-fave
faqas o1 $7% SH61 FAT FT TIH
14 1 Ta 4B R A AT 7 #ifE
FO T (W AT 10 THH AR
g

SHRI VIDYA CHARAN SHUKLA:
Sir;, T only want to make a small
observation about the observation made
by Shri Bhupsh Gupta. None of the
Ministers here are afraid of any charges
that may be levelled against them; the
only thing is that the charges must not be
levelled in an unfair manner. There are
ways; there are the rules provided for
making charges and if those rules are
followed, there would be no trouble
about it. Every charge that they think *fit
to bring up against any Minister or to
level against any Minister can be made.
There are rules which provide for such
things. But our complaint is that these
rules are never utilised by them. At any
time and at any hour, without notice,
somebody will get up and begin to say
anything. But the Minister has no
information even. Now the practice has
extended even to Members of
Parliament. An hon. Member will get up
and level charges against another hon.
Member in either this House or that
House. This kind of thing really creates a
situtaion which confuses public
thinking.

I would only say that while we are
making institutional arrangements to
look into all the charges against public
men or against puhlic servants or the
civil servants, this kind of
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sense of responsibility must be shown by
our colleagues here in Parliament that if
they want to level any charges against
any Ministers, they should utilise the
rules of procedure that are prescribed by
the House and then do that and nobody
will have any objection. As hon.
Members know, the recommendations of
the Administrative Reforms
Commission, which have been accepted
in principle by us, provide that a Lokpal
will be appointed and he will be
appointed in consultation with the
Jeaders of the Opposition, not by the
Government itself. And he will have
independent authority; he will be
appointed under an Act of Parliament
and he will have all that facilities to go
into any charges against the Ministers. In
the same manner, the Lokayukt will go
into the charges against the civil
servants. | hope the State Governments
will give their reactions to this
proposal of the
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Central Government quickly so that we
can take appropriate action in this
matter.

Sir, T request the House now to pass
this Bill.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is;

"That the Bill be passed."
The motion was adopted.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The House stands
adjourned till 11.00 A.M. tomorrow.

The House then adjourned at
six minutes past seven of the
clock till eleven of the clock on
Friday, the 23rd June, 1967.
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